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Affidavit in Reply to the Original Application on behalf of R.No.9
IN THE HON’'BLE NATIONAL GREEN TRIBUNAL WZ BENCH PUNE
ORIGINAL APPLICATION NO 01 OF 2025

Ankush Ranganath Kale - - - -} Applicants.
Vs
M/s State of Maharashtra & Others. - ---} Respondents.

Affidavit in Reply to the Original Application on behalf of R.No.9

I, Anil Pandit Shewale Managing Director & Authorized Signatory of M/s Loknete
Marutrao Ghule-Patil Dnyaneshwar SSK Ltd., Dnyaneshwarnagar, i.e. R.No.9, do
hereby filing an Affidavit-in-Reply to the Present Application only with a limited
purpose of bringing on record True facts and circumstances on behalf of the R.No.9
as under —

1) M/s Loknete Marutrao Ghule-Patil Dnyaneshwar SSK Ltd (Sugar Unit)
(LMGP DSSK)., Dnyaneshwar Nagar was established in 1973 in the
backward & project-affected area of Jaikwadi Dam Irrigation Scheme of
Ahmadnagar (Presently Ahilyanagar) District under the leadership of Loknete
Marutrao Ghule Patil, the Founder Chairman of the Respondent No 9. The
Karkhana is registered under the Co-operative Societies Act 1960. Loknete
Marutrao Ghule Patil is the Chief Promoter/Founder of the R.N.9 & devoted
his whole life for the upliftment of the masses. The location of the Sugar
factory is a “Holy Place” of the Saint Dnyaneshwar Written Great Epic namely
“Dnyaneshwari” known as commentary on” Bhagwat-Geeta” told by Lord
Krishna to Arjun in Marathi.

Apart from this, Loknete Marutraoji Ghule Patil is Chief Promoter / Founder of
this sugar factory. He was pioneer & founder of various co-operative institutions
including but not limited to sugar factory, primary development society, marketing
societies, Ginning & Pressing society, Co-operativé banks etc. He was a man of
eminent personality a great co-operative leader, a great vision who was totally
committed to the social economic & educational development of the Jaikwadi project
affected people. He has devoted his life for the uplifment of the masses. His sad
demise was occurred on 8th July -2002. The name of social reformer is memorable

task forever for the community.
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The Sugar — Unit started its manufacturing activity of white crystal sugar in
1974-75 for 1250 TCD-capacity, which was to be expanded initially up to
2000TCD & then from 2000 TCD to 3000 TCD. Due to increase in water

~ potential & continuous effort by management of LMGP DSSK (R.No.9) by

" providing technical & financial support for irrigation & also karkhana have
established 14 numbers of irrigation schemes on cooperative basis in cane
development activities, hence availability of cane increased, always having
surplus cane & due to this surplus sugar cane LMGP DSSK had taken care
for surplus cane supplying to other sugar factories which result in financial
loss to us. Due to which factory had expanded sugar plant capacity from 3000
to 5000 TCD by Modernization/Expansion in 2000-2001.

In 2004 — 2005 to support to central government policy for the
generation of Green Energy, the factory has installed bagasse based Co-gen
plant of capacity 12 MW. Which has been commissioned in 2007-2008 and
which needs to do the modernization of plant to 6000 TCD Capacity by
Modernization in the year 2008-2009. ’

The Karkhana have formed a separate cane development staffing
pattern for implementing the different cane development activities as below,

Cane Development Organizations :-We have already formed a separate
cane development staffing pattern for implementing the different cane
development activities. We have employed well experienced and qualified
staff for monitoring and implementing the various cane development activities.
Our operational area comprises of 14 sections for quick cane development
work. Every Agri Sectional Officer/Incharge of each section and he is assisted
with the fieldman and field mukadams.

Drip Irrigation :- In January, 2009 our Management have implemented Drip
Irrigation Scheme in 2750 hectares in the area of operation. We have also
given subsidy to the beneficiary up to Rs. 5000/- per acre as an incentive. It
becomes helpful to encourage cane cultivators in increasing sugarcane yield.

Organic Mannuar (Compost) and Green Manuring:-Karkhana is providing
Organic Manuar (compost) to the farmers @ Rs. 500/- Ton i.e. below the
market price, among sugarcane cultivators for improving soil structure and
texture and popularizing early maturing and high recovery varieties like Co-
86032,Co-VSI-18121, PDN 15012,PDN 15006, karkhana has also providing
sun humps and Dhencha, Seed for green Manuring.

w/
19

735



Dnyaneshwar Samrudha Bio-compost Project:- From the process of rock
phosphate, bacteria and nutrients, microscopic/minute we have installed
“‘Dnyaneshwar Samrudha Bio-compost Project of a production capacity 5000
MT/annum in 2010-11. We are providing this bio-compost to the farmers at a
cheaper price @ Rs. 5200/- per tone

Plantion of early maturing varieties like Co — 86032, Co-VSI| — 18121:- We
provide the seed cane of above varieties to the farmers from karkhana
nursery and out Center Govt. nurseries, in view of making propaganda for
planting these variety.

White Grub Management :- Due to white grub pest we found that in 2018-19

off season near about 2 lac M.T. of sugarcane crop is damaged in factory
area. Therefore our management has decided to collect the white grub adult
on payment basis. We have paid Rs. 300/- per kg for collection of adult white
grubs to the farmers. This is very simple & effective control mechanism.

Technical Guidance :-The operational area of our karkhana is divided in to
14 sections and 14 Agril Overseers are head of each section. They are
guiding the cultivators time to time regarding intensive sugarcane agriculture,
fertilizer applications, disease and pest control in sugarcane and other crops.
To increase the sugarcane area and productivity, karkhana have undertaken
various cane development schemes as under:

1. Seed Distribution

2. Pest and disease control measures.

3. varietal planting

4. Communications and Modernization Techniques.

5. Supply of Fertilizers.

6.Introducing new varieties of sugarcane and new technology in sugarcane
cultivation time to time. We are arranging farmers rallies through technical
experts of V.S.l. Pune and Agricultural University, Rahuri,. All above
development activities will definitely helpful for increasing the quantity and
quality of sugarcane.

b
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Shri Dnyaneshwar Krishi Vigyan Farm :- We have established Shri Dnyaneshwar
Krishi Vigyan Farm under the guidance of Late Padmbhushan Dr. Appasaheb Pawar
at karkhana site, in 11/02/1990 as a pilot project of various fruit crops. There are 14
‘plots in the farm and each plot had kept one acre, aiming to motivate the farmers for
fruit crops cultivation thereby getting more remunerative price rather than the sole
crops and also facilities like demonstration seminars, workshops, cultivation &
Management practices are available to the farmers at their farm. In 2001 Govi. of
Maharashtra honored “Udyan Pandit Award” to this farm.

~ Soil and Water Testing Laboratory :- We have established soil testing laboratory
at our factory site in 1991-92. Then we have installed certified computerized Soil &
Water Testing Laboratory in 2017-18. (Soil sample analysis capacity 10000 & water
samples 2000 per annum)
The soil samples provided by farmer get it tested in our soil testing laboratory and
advice accordingly. We have also analyzed soil samples as per the guidelines of
Agri. Dept. Maharashtra State Govt. through District Soil Survey & Soil Testing
Officer. The soil health cards have been distributed among farmers.
Bio-Fertilizer and Bio-pesticide Production Laboratory — We have established
Bio-Fertilizer and Bio-pesticide Production unit shri dnyaneshwar krishi vigyan farm
in 2007 (capacity 150 MT/annum). Through this, we have been producing different
Bio-fertilizers & Bio-pesticide which are distributed among agriculturist at a nominal
rate. This helps to maintain soil health and productivity and also ecofriendly to
environment.
Multi Micro Nutrient Production Laboratory :- In Agriculture, use of imbalanced
doses of chemical fertilizers & heavy irrigation, fertility of the soil goes on decreasing,
hence yield of the crop is also goes on decreasing day by day. Therefore to minimize
this problem there is need to search a cheaper source of nutrient to overcome this
problems.

Our Management had taken a decision to establish a foliar
grade multimicronutrient & multimacronutrient production unit with a capacity
20000 liYannum in year- 2012. Today it become very popular among the
farmers with a name Shakti and Urja. We are selling these plant nutrients to
the farmer on “No Profit No Loss Basis

Due to above efforts bumper cane was available in area of operations,
it was decided to go for 2" phase Co-generation plant of 19.5 MW with
expansion of plant capacity from 6000 to 7000 TCD in year 2017-18. The
copy of the Last Valid Consent to Operate granted by MPCB is enclosed &
marked as an Annexure-R-1.

>
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Further we have obtained Environment Clearance for Expansion of

sugar plant from 7000 TCD to 9000 TCD Dated 08 July 2021.The copy of the
E.C granted by Environment Department is enclosed & marked as an
Annexure-R-2.

2) M/s Loknete Marutrao Ghule-Patil Dnyaneshwar SSK Ltd., Dnyaneshwar

' Nagar (Distillery Unit) established in 1985-86 with the Rectified Spirit Plant of
45,000 Liters/Day & the New Rectified Spirit Plant of the capacity of 55,000
Liters/Day installed in 2024 along with advanced technology for treatment of
effluent / air emission by installing 32 TPH Incineration boiler with ESP as
APC to achieve Zero Liquid Discharge ( ZLD). The copies of the Last Valid
Consent to Operate granted by the MPCB to the Distillery-Division are
enclosed & marked as an Annexure-R-3 & R-4 respectively.

As per the CPCB & MPCB Norms, we have installed different plants as per
conditions imposed on the Distillery as below:

a)

b)

d)

Methane Generation Gas Plant (Bio Gas Digester) which is utilized for
spent-wash treatment and produced gas which is used as a fuel for Boiler
& 40 to 50 % steam requirement of the Distillery is fulfilled by its utilization.
We are saving 50MT/Day Bagasse & saving of fuel on large scale.
Continuous Fermentation System to increase the fermentation efficiency &
increased alcohol to 9-10%.

Condensate Polishing Unit (CPU)- We are processing spent wash in
(MEE) the Evaporation System& Condensate comes out is treated in CPU
&clear condensate water is used for process & cooling tower which helps
to reduce spent wash generation.

Bio Composting- After processing the spent wash in MEE, Concentrated
Spent Wash is used for the Manufacture of Bio-compost with the help of
press mud produced from sugar factory. For Bio-compost plant as per
CREP guidelines constructed 13 acres RCC platform. Good quality
Fertilizer i.e. Bio-Compost produced is being sold to farmers at no profit no
loss basis.

Muiltiple Effect Evaporation System — ZLD System provided for 450 CMD
in 2018-19, which has resulted in reduction of spent wash & providing it for
the compost project.

Absolute Alcohol (Ethanol Plant)- As per Govt of India Policy, we have
installed a new 50 KLPD Ethanol Plant along with installation of 750 Cubic
Meter 2 nos.-Ethanol Storage Tank as per PESO Norms.

The photographs of the above arrangements are enclosed herewith &
marked as an Annexure-R-5 (a-f) collectiveiy.
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3) Mis Loknete Marutrao Ghule-Patil Dnyaneshwar SSK Ltd., Dnyaneshwar

Nagar (Cogeneration Unit)- The Karkhana has started the Bagasse-based
Co- generation project of 12MW Back-pressure in 2007-08 in 1% Phase & 2™
phase of 19.5 MW Back pressure in 2017-18. We have installed 80 TPH 67
Kg/CM2 Boiler with 12MW TG Set during 1% Phase & 110 TPH Capacity
Boiler & its auxiliaries in 2" phase. We are exporting electricity up to 18.28
MW to MSEDCL @ rate of Rs. 4.75/- per unit for 12 MW-generation & @ of
rate of Rs. 4.99/- per unit for 19.5MW. The copy of the Last Valid Consent to
Operate granted by the MPCB for sugar includes cogeneration plant is
already enclosed Annexure-R-1.

~—4) Environment Protection Measures — We have taken a no. of environmental

improvement & protection measures for ZLD as stated below& also provided

necessary Pollution Control Arrangement as well as doing continuous

improvement as per new technologies being adopted as per further conditions
imposed on us as below:

a) We have reduced effluent generation below 100 Liter/Mt of cane as per
CREP-Conditions. Our present generation is well within the consented
limit up to 450 CMD. We have installed ETP designed by VSI, Pune
consisting of Bio Tower followed by Activated Sludge Process having units
like skimmer, equalization tank, Bio-Tower, Tube Settlers, Aeration Tank,
Primary & Secondary Clarifier with Sludge Bed etc. which are running
smoothly., The photographs of the ETP along with the Flowchart thereof
are enclosed & marked as an Annexure- R-6 collectively & R- 7
respectively. N p - i

5) Air Pollution Control Arrangements- The Karkhana has installed Electrostatic

v

Precipitator (ESP) for both High Pressure Boilers in 2017-18. It arrests Fly
Ash Particles & control the air pollution & also help to purify the air. The ash
collected is sold to brick manufacturers. The Karkhana has already adopted
Online Monitoring System for air, water effluent/emission etc. The
Photographs are enclosed & marked as an Annexure- R-8 collectively with
the description of such unit/location.

el
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6)

7)

The Karkhana has received a no. of prestigious awards for its Best-
Performances in the multi-disciplinary activitiés. The R.N.9 would like to refer
to & rely up on it when produced.

In fact, the Applicant is the Habitual Complainant against the Rerpondent-No-
9 for reasons best known to him. Earlier a no.of times, he made a repeated
complaint against the R.N.9 & then withdrawn it with submission in writing that
he has now no grievance against the R.N.9 and the complaint is made under
misunderstanding. A sample copy of such written submission is enclosed &
marked as an Annexure-R-9, which is self-explanatory.

The Applicant has mainly filed the Application under Sections 14,15 read with
18, 20, 33 of the National Green Tribunal Act,2010 and Rule 24 of the
National Green Tribunal (P & P) Rules, 2011 mainly on the alleged discharge
of untreated effluent and spent wash into natural water bodies, storage
thereof into Kachha Lagoon which further contended to be percolated into
ground water, discharge of untreated effluent stated to be done by tankers in
nearby area and no assessment of contamination and performance by the
MPCB on the basis of discharge and analytical reports was done. It is also
contended that the capacity of ETP is inadequate and illegal excess crushing
of sugarcane beyond the installed capacity without obtaining prior EC and
Consent etc. The R.No.9 would like to submit its para-wise reply as under.

7.1) lllegal excess sugarcane crushing, illegal excess production of sugar,

v

molasses, bagasse, press mud, rectified spirit, extra neutral alcohol,

absolute alcohol/ethanol, fusel-oil by consuming excess molasses of more

than 30KLD/45KLD, illegal excess generation of electricity, illegal excess
generation of trade effluent, spent-wash and its non-treatment etc. —~ The

Applicant has mainly contended that the Sugar unit has expanded its

capacity from time to time as under —

a) From 1250 TCD to 2000 TCD and 2000TCD to 3000 TCD till the year
1990.

b) From 3000 TCD to 5000 TCD in the year 2001.

c) From 5000 to 6000 TCD with modernization to achieve crushing of
6800 TCD to 7000 TCD without EC and without Consent to Establish
and Consent to Operate as per 44™ Annual Report of PP for 2014-15.

d) PP further again expanded sugar capacity from 7000 TCD to 9000
TCD with procurement of ex-post facto EC dated 08.07.2021 and
Consent to Establish dated 01.12.2020.

7
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e) Itis further contended that the expansion in cogeneration unit has been
made from 12 MW to 31.05 MW by 19.5 MW respectively by
procurement of ex-post facto EC dated 31.10.2017 without Consent to
Establish.

f) The sugar industry started expansion of cogeneration unit for additional
capacity of 19.5 MW in October 2016 as per 45" Annual Report of
industry for 2015-16 and stated to be started actual generation of
additional electricity from December 2017 with grid synchronization
since 06.12.2017 as per 48" Annual Report for 2018-19.

g) The Respondent Industry further alleged to have done modernization
of existing 45 KLD Distillery Unit by installation of Multi Pressure
Distillation System thereby replacing Atmospheric Distillation Method
since 01.01.2012. It is contended that modernization was undertaken
without EC and CTE and operated for excess parameters without EC
and C to E and C to O as per 44" Annual Report of PP for 2014-15.

h) The Distillery is stated to be further expanded with the capacity from 45
KLD to 100 KLD and thereafter ex-post facto EC dated 15.12.2023 for
expansion C to E dated 10.11.2022 obtained.

The R.No.9 would like to submit that the above contentions are
time-barred on account of no application or appeal is filed within a
period of 5 years from the date on which the cause for such
compensation for relief first arose. The contents of para 4.2to 4.31 in
the Original Application filed by the Applicant are giving the different
chronology in respect of obtaining/non-obtaining permissions before 5
years period for which no appeal or application have been preferred by
the applicant and therefore it cannot be taken into consideration on
account of barred by the limitation.

i) The chronological incidences covered under 4.32 to 5.16 in respect of
various alleged violations of taking productions without obtaining EC/C
to E and C to O may kindly be treated as barred by limitation after
expiry of 6 months pre-period from 19.12.2024 on account of filing of
the applications date as far as issuance of any directions are
concerned because no application for adjudication of dispute under
section 14 of the NGT Act,2010 shall be entertained by the tribunal
unless it is made within a period of 6 months from the date on which
the cause of action for such dispute first arose. Therefore, the
submission on behalf of the R.No.9 is that the violations if any after
19.07.2024 will only entitle to issue appropriate directions to the
Respondents.

8
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)

k)

As far as the violations during last 5 years in respect of not obtaining
EC, C to E and C to O, the applicant should have brought on record
such violations by filing either application within 6 months and/or
appeal within a period of 30 days from the date on which the order or
decision or direction or determination is communicated to him or known
to him. It appears that the applicant had approached from time to time
to the Respondent-Authorities on 3.01.2022, 6.01.2022, 30.01.2023,
9.02.2023, 8.06.2023, 1.10.2023, 2.10.2023, 26.08.2024 etc. However,
during the above period no application or appeal is filed within the
limitation period either against grant of EC or Consent to Establish or
Consent to Operate and therefore, such inaction on the part of the
applicant does not allow him to challenge those permissions after grant
of such permission and limitation period is expired.
As far as deposit of compensation for environment relief fund (EDC-
Environment Damage Compensation) is concerned, the R.No.9 would
like to submit that the Respondent — Authority should extend an
opportunity of hearing before assessment of any EDC by giving
specific non-compliance details to the R.No.9.
With reference to para 5.15 to 6.9 non-compliances are concerned, the
submissions of the R.No.9 are as under-
i) About illegal excavation for construction of distillery
and grant of ex-post facto EC, it is submitted that no
appeal was filed within the prescribed period of 30
days under Section 16 of the NGT Act, 2010 within a
period of 30 days from the date on which the Order or
decision or directions or determination is
communicated to him. Further in respect of alleged
illegal excavation by PP for construction of expansion,
no further action was initiated on 05.07.2023 or
15.12.2023 when EC was granted. Hence, the
objection in 5.16 of the application is not maintainable.
ii) Encroachment of - Government-land and damage
alleged to have caused due to chemical waste, trade
effluent and Spent wash discharge on land, the
applicant be put to strict proof thereof.
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iii)

Vi)

vii)

viii)

Regarding disposal of hazardous waste and
membership of CHWTSDF, the R.No.9 does not admit
the non-compliances. The R.No.9 is generating only
used/spent oil in category No.5.2 and as per condition
No.7 of the Consent granted by the MPCB, its
disposal path is Re-use in own boiler as a fuel with
bagasse. Hence, it is denied that the HW is not
dispose of in scientific manner.

The R.No.9 has already installed Online Continuous
Emission Monitoring System (OCEMS). The
photographs thereof are enclosed and marked as an
Annexure- R-12collectively.

The R.No.9 has already planted a number of trees
and also developed a good green belt as well as using
the treated effluent for the purpose of Irrigation. The
photographs of tree plantation, Irrigation and green
belt are enclosed and marked as an Annexure- R-11
collectively.

It is denied that any illegal activity/construction has
been carried out without obtaining necessary
permissions for the same.

The applicant since beginning is having vested
interest in initiating various complaints and most of
times, the applicant himself given in writing that the
complaints are made under misconception and are
being withdrawn. A sample copy of such withdrawal of
complaint is enclosed and marked as an Annexure R-
12..

In fact, the applicant has no locus standi to file present
application on account of various complaints made by
him have been withdrawn time to time and the
complaints are filed with vested and political interest.
The applicant is residing at a distance of 20 Km away
from the site/location of R.N0.9 and nowhere he has
been affected due to working of the R.No.9 industry.

10
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8)

9)

In fact, whenever bumper cane availability is there, on a no. of times the
Maharashtra State Co-Operative Sugar Factories Federation Ltd. Is issuing
the minutes of Cabinet in respect of continue crushing till the total cane at the
site in the nearby area is crushed and utilized. It is further permitted to do
crushing more than 25% extra than existing crushing capacity. A sample copy
of the said communication along with the minutes of cabinet in Marathi-office
copy and True Translation thereof into English is enclosed and marked as an
Annexure- R-13.

The R.No.9 has already provided the ETP having the capacity to treat
1500 CMD effluent and whatever the extra effluent is generated whenever
there are the direction to increase the production capacity up to 25% extra
than the existing capacity on account of bumper sugarcane production, the

ETP having adequate capacity to treat it is taking care thereof.
Similarly, the Air Pollution Control System is also having adequate capacity to
take care of extra 25%production being directed to be done in case of bumper
sugarcane crops in some of the seasons. During this period therefore, no
pollution as such has been caused or done. 1n fact, the R.No.9 has abide by
all the statutory permission including Consent to Operate and Environment
Clearance. There is no violation in respect of whatever permission is granted
for the manufacture of different products and bi-products, more patticularly, no
pollution is so far caused due to the consented manufacturing activity. The
R.No.9 craves leave to file an additional affidavit as and when necessary.

The Application is filed on the basis of most of non-compliances alleged to
have been occurred prior to 5 years before filing of the application and some
of the non-compliances stated to be occurred during the last 5 years such as
obtaining EC, Consent to Establish and Consent to Operate, for which no
timely action initiated by the applicant within limitation period of 6 months
before filing of the application or 30 days before filing of any appeal and
therefore the applicant has no locus standi to file the present application after
expiry of the limitation period. Therefore, it is prayed that on the face of record
itself the application is not tenable and liable to be rejected with cost.
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Dated this 15! April 2025 at Newasa

For and on behalf o R.Nol.;h/
W

v}
(Al Pandit S?'uewale)
MANAGING DIRECTOR

VERIFICATION

I, Anil Ié%ndit Shewale, Managing Director hereby verify the contents of Para 1 to 9
are true and correct to the best of my knowledge and belief. All Annexures thereto
are true'office copies and true translatior thereof as per office record.

MR ARNT—=2 =V 102 T
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For and on behalf of R.No.9
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¥ Maharashtra Pollution Control Board | ﬁ
¢ 5fc61710b692d55b0dab4dcc Annexure - R- 4

MAHARASHTRA POLI:I_J_TION CONTROL BOARD

Tel: 24010706/24010437 Kalpataru Point, 2nd and 4th

Fax: 24023516 — TR floor, Opp. Cine Planet Cinema,
Webslte: http://mpcb.gov.in aﬁ Near Ston Clrcle, Slon (E),
Email: cac-cell@mpcb.gov.in . Mumbal-400022
N | /4
No:- Format1.0/CAC/UAN No.MPCB-
CONSENT-0000085461/CR - 201200003} pate: 01{12{ 2020
To,
Loknete Marutrao Ghulepatil Dnyaneshwar Sahakarl Sakhar Ltd.,
320, 334, Bhende Bk
Newasa, Ahmednagar.

Sub: Renewal of consent for 7000 TCD sugar & 31.5 MW Co-generation
unit under L.S.1. RED Category Under L.S.l RED Category

Ref: 1. Earller consent granted vide no. Format1.0/CAC/UAN No.MPCB-
CO”SENT-OOOOOZ7516&0000035688[CR—1808000135 dated
02,08,2020

2. Minutes of 2nd CAC meeting held on 04.05.2020

Your application No.MPCB-CONSENT-0000085461 Dated 27.01.2020

For: grant of Consent to Renewal under Section 26 of the Water (Prevention & Control of
Pollution) Act, 1974 & under Section 21 of the Alr (Prevention & Control of Pollution) Act,
1981 and Authorization under Rule 6 of the Hazardous & Other Wastes {Management &
Transboundary Movement) Rules 2016 is considered and the consent is hereby granted
subject to the following terms and conditions and as detailed in the schedule 1, H, I & IV
annexed to this order: NG

1 The Consent to Renewal is granted Upto: 31.07.2022

2. The capital investment of the Industry Is Rs.367.5712 Crs. {(As per C,A

Certificate submitted by industry).

Consent s valld for the manufacture of:

SkNo Product Maximum Quantity
1 Sugar 28800 MT/IM
2 Electricity 315 MW
3 Bagasse ) 74990 MT/M
4 Pressmud 8410 MT/M
5 Molasses 8400 MT/M

4. Conditions under Water (P&CP) Act, 1974 for discharge of effluent:

sroy . permitted :
,:.rDescriptxon in CMD Standards to Disposal

No |5
309 CMD 100% recyle & 588
CMD on land for gardening.

ngmmmmm- e
CONSENT-0000085461 Page 1of 11

Kindly verify Maharashtra Pollution Control Board's document on Blockchain by scanning the QR code. 746



Maharashtra Pollution Control Board
5fc61710b692d55b0dab4dcc

| Permitted
in CMD

Standards to Dis;%sa!

Sr No | Description

As per Schedule -1 [onland for gardening /
irrigation

5. Condlttons under the Alr (P& CP) Act, 1981 for air emissions:

Description of stack / Number of
source Stack

2 |Boiler 1 As per Schedule I

Stack No. | Standards to | : "':achieved

(As per previous consent of existing unit)
6. Conditions about Non Hazardous Wastes:

;(‘; | Type of Waste _ Quantity UoM Treatment ' Dlsp%jal
1 |ETP Sludge 20 MT/M]|Composting |Used as mannure
2 |Fy Ash&Bottom | 320 |MT/M|M Quenching[Sold to Brick Manufacturer

7. Conditions under Hazardous & Other Wastes {M & T M) Rules 2008 for
treatment and disposal of hazardous waste:

Type of HW Quantity &

Waste Category. UoM Hrbesl %posai

Used as fuel with
Bagasse

The applicant shall ensure disposal to the Actual user having permissions under Rule 3
of Hazardous and other Waste (M & TM) Rules, 2016.
a. The applicant shall property collect, transport & regularly dispose of the hazardous
waste to CHWTSDF, in compliance of the Hazardous & Other Wastes (Management &
Transboundry Movement) Rules, 2016 and keep proper manifest thereof.

8. The Board reserves the right to review, amend, suspend, revoke etc. this consent and
the same shall be binding on the industry.

9. This consent should not be construed as exemption from obtaining necessary
NOC/permission from any other Government authorities.

10. Industry shall connect online CMS data as per CPCB guidelines to CPCB & MPCB
Servers.

11. Industry shall stop production activity voluntarlly in case of fallure of operation and
maintenance of the ETP system as preventive measures.

12. Industry shall extend all existing BGs towards O&M of pollution control systems and
towards compliance of the Consent conditions.

13. This consent Is Issued as per the Consent Appraisal Committee meeting dated
04.05.2020.

14. The 1st consent to operate for expanslon shall be consider only after submission of
NOC from CGWANIrigation department for use of ground water/surface water.

15. The applicant shall make an application for renewal of the consent at least 60 days
before the date of the expiry of the consent. -

CONTEnT. rap :lpt anestiiwar 3a riaa ir 0. mzotlx
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AT
3

16. Industry shall submit/extend the BG of Rs. 5 lakhs towards operation and maintenance

of polution controf system.
For and on behalf of the
Maharashtra Pollution Controi Board.

Mg

{Ashok Shingare (AS),
Member Secretary

Received Consent fee of -
Sr.No|/Amount(Rs.) Transaction/DR.No.  Date Transaction Type
75000.00 |TXN2001002995 29/0172020|Online Payment

Copy to:

1, Regional Officer, MPCB, Nashik and Sub-Regional Dfficer, MPCB, Ahmednagar
- They are directed to ensure the compliance of the consent conditions,

2. Chief Accounts Officer, MPCB,Sion, Mumbal

3. CC-CAC desk - for record & website updation.

[oknate Marutrao Ghulepatil Driyaneshwar Sahakar! Sakhar [TdJCRIUAN Ro MPCE-

CONSENT-0000085401
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SCHEDULE-L
Terms & conditions for compliance of Water Pollution Control:
1}  A] As per your application, you have Provided Effluent Treatment Plant

(ETP) of designed capacity of 1500.00 CMD consisting of Primary,
Secondary Tertiary for the treatment of 897.00 CMD Industrial effluent

B] The Applicant shall operate the effluent treatment plant (ETP) to treat
the trade effluent so as to achieve the following standards prescribed
by the Board or under EP Act, 1986 and Rules made there under from
time to time, whichever is stringent,

Sr. No. . . Parameters Sniting C?:;;:’if:;;: ?o‘:t;; é?éed in

(1} |pH 5.5-9.0

(2} |Oil & Grease 10

(3) |8OD (3 days 27" 100

(4) |Sulphate 1000

(5) |Suspended Solids 100

{6) |COD 250

(7) |Chloride 600

(8) |Total Dissolved Solids © 2100

C] The treated effluent 588.00 CMD shall be disposed on land for irrigation
on 74.00 hectares of own land /as per the bilateral agreement with
farmers. In no any case treated/untreated effluent shall find its way
outside the factory premises directly or indirectly.

D] Trade effluent of 309.00 CMD b’énérated from Co-gen shall be 100%
recycle in process.

E] CREP conditions for Sugar Factory
i. Operation of ETP shall be started at least one month before starting of cane

crushing to achleve desired MLSS. So as to meet prescribed standards from
day one the operation of mlil,

i, Waste water generation shall be reduced to 100 liters per tone of cane
crushed.

Jii, Industry shall achieve zero discharge Into In land surface water kodies.

iv. 15 days’ storage capacity tank shall be provided for treated effluent to take
care during no demand for irrigation,

Flindustry to make necessary arrangement to cover the effluent
collection system and to avold the Ingress of Bagasse and other

. material.
G] The unit shall operate ETP even after completion of the crushing season
/ so that any effluent generated during washing & maintenance activity
is to be discharged after proper treatment.
H] The unit shall optimize water use In industrial process & maintain
records. .
COnroonp
[Sknate Marutras Ghulapatil Dnyaneshwar Sahakari Sakhar LidJCR/UAN No HPTE-
CONSENT Doo008seeL T . Page 4 of 11
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2} A} As per your application, you have provided STP design capacity of 200
CMD for the treatment of 200.00 CMD sewage.

B] The applicant shal! operate sewage treatment system to treat sewage 50
as to achieve the following standards/ prescribed under EP Act 1986 and
rules made under time to time, whichever Is stringent.

1 |Suspended Solids Not to exceed 100 mg/i
2 |BOD 3 days {27°C) Not to exceed 100 mg/l

C] The treated sewage shall be 100% reused/recycled for gardening purpose
within premise. In no any case, sewage shall find its way outside
Company's premises.

3} The industry shall have bilateral agreement with the farmers on whose land the
treated effluent is used for irrigation purposes and a copy of the agreements with
validity shall be submitted to the Reglonal/Sub- Regional Office of the Board.

4} The industry shall create Environmental Cell by appointing an Environmental Engineer,
Chemist and Agriculture expert for looking after day to day activities related to
Environment and irrigation field where treated effluent is used for irrigation.

5) CONDITIONS FOR MOLASSES STORAGE:
(iy The molasses shall be properly collected and stored in steel tanks which shall be leak
proof. At no stage of handling of molasses, there shall be leakage or spillage.

(i) The capacity of tanks for storage of molasses shall be such that it will take care of
bumper production of sugar, non-lifting of molasses etc.

(iiy All the area on which molasses are stored and handled should be provided with drain
for diverting the spills to the treatment plant/ molasses tank. Suitable arrangements
for accidental discharges of molasses from the tanks shall be provided to contain the
same within factory premises. ,

(iv) Destruction of molasses and its disposal shall not be done without specific permission
in writing from the authorized officer of the Board. Intimation of intention to destroy or
dispose of the molasses shall be given to the Board at least 15 (fifteen) days in
advance by registered post under intimation to the Sub-Regional officer and Regional
officer of the Board under whose jurisdiction the factory is situated.

(v} The storage tanks shall be kept in good conditions all the year round with adequate
maintenance. The tanks size and capacity per cm, height, total capacity in tonnes shall
be displayed prominently near Jon the tank.

(v} The above conditions shall be in addition to and not in derogation of the provisions
contained in the “Bombay Molasses Rules, 195577 and "Maharashtra Molasses Storage
and Supply Regulation, 196577,

6) The Applicant shall provide Specific Water Pollution control system as per the
conditions of EP Act, 1986 and rule made there under from time to time/
Environmental Clearance / CREP guidelines if applicable.

7} The Board reserves its rights to review plans, specifications or other data relating to
plant setup for the treatment of waterworks for the purification there of & the system
for the disposal of sewage or trade effluent or in connection with the grant of any
consent conditions. The Applicant shall obtain prior consent of the Board to take steps
to establish the unit or establish any treatment and disposal system or an extension or

/ addition thereto. : E M
-

\Skrate Marutrao Ghulepatil Dnyaneshwar CaRakaT Sakhar Lt JCHUAN Ho. MPCE-
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8) The industry shall ensure replacement of pollution control system or its parts after
expiry of its expected life as defined by manufacturer so as to ensure the compliance
of standards and safety of the operation thereof.

9) The Applicant shall comply with the provisions of the Water {Prevention & Control of
Pollution) Act, 1974 and as amended, by installing water meters, and other provisions
as contained in the sald act:

Water catﬁumption

Purpose for water cansumed

quantiif (CMD)

1 industrial Cooling, spraying in mine pits or boiler 200.00
feed
2. |Domestic purpose 200.00
3 Processing whereby water gets polluted & pollutants 3850.00
' |are easlly biodegradable )
a Processing whereby water gets polluted & pollutants 0.00
*  |are not easily biodegradable and are toxic )
5. |Grandening 0

10} The Applicant shall provide Specific Water Pollution control system as per the
conditions of EP Act, 1886 and rule made there under from time to time/

Environmental Clearance/ CREP guidelines. j

nete Marutrac Ghulepafil Dnyaneshwar >3 i Sakhar 0. MPCE-
CONSENT-0000085461 Page 6of 11
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SCHEDULE-II
Terms & conditions for compliance of Air Pollution Control:

1) As per your application, you have provided the Air pollution control (APC)
system and erected following stack(s) and observe the following fuel

APC Height  Type of Quantity &
System  in Mtrs. Fuel UoM

{As per pfevious consent of existing unit)

2] The Applicant shall provide Specific Alr pollution control equipments as per
the conditions of EP Act, 1986 and rule made there under from time to time/
Environmental Clearance / CREP guldelines.

1 The Applicant shall provide ESP/ Bag filter/ Wet scrubber to the Bagasse fired boiler
and Dust Collector to Sugar bagging section as an Air Poliution control equipments OR
as per the conditions of EP Act, 1986 and rule made there under from time to time /
Environmental Clearance / CREP guidelines,

2 The applicant shall operate and maintain above 'mentioned air pollution control
system, 50 as to achieve the level of pollutants to the following standards:

Total Particulate matter Nottoexceed | 150 mgNm3 |

3 The Applicant shall obtain necessary prior permission for providing additional control
equipment with necessary specifications and operation thereof or alteration or
replacement/alteration well before its life come to an end or erection of new pollution
control equipment. _

4 The Board reserves its rights to vary all or any of the condition in the consent, if due to
any technological improvement or otherwise such variation (including the change of
any control equipment, other in whole or in part is necessary).

5 Industry should not use auxiliary fuel more than 15 % (as per amendment in EIA
Notification 2009, power plant upto 15 MW based on Bio-mass and using auxiliary fuel
as coal upto 15% are exempt.) as co-gen capacity Is below 15 MW,

3} The Applicant shall obtain necessary prior permission for providing
additional control equipment with necessary specifications and operation
thereof or alteration or replacement/alteration well before its life come to an
end or erection of new pollution control equipment.

4) The Board reserves its rights to vary all or any of the condition in the
consent, if due to any technological improvemént or otherwise such variation
(including the change of any control equipment, other in whole or in part is

necessary), M

m,r;wmmmmmm
CONSENT-0000085461 Page 7 of 11
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SCHEDULE-HI!
Datalls of Bank Guarantees:

- . = T
Sr. Cansent(C2E/C Submission Purpose Compliance 81 Validity

Na. 20/C2R)

| g Period of BG Period Wl Date
imposed e (
Towards O
& Mof
poliution
control

1 [CloR 500000 |To be extended |systems 31.07.2022 30.11.2022
and -
compliance
of consent
conditions

BG Farfelture History

Amount ; Amount of | [Reason of
of BG Submission Purpose 5G .!E $ G

imposed g < Forfeiture _ﬂfarfeifum

Cansent

500 ie2E/C20/C2R)

[oknate Marutrao Ghulapatil Dnyaneshwar Sahakari Sakhar LtdJCRUUAN No.MPCE- Page B of 11
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SCHEDULE-IV

General Conditlons:

1 The applicant shall provide facility for collection of environmental samples and
samples of trade and sewage effluents, air emissions and hazardous waste to the
Board staff at the terminal or designated points and shall pay to the Board for the
services rendered in this behalf. '

2 The applicant shall provide ports in the chimney/(s) and facilities such as ladder,
platform etc. for monitoring the air emissions and the same shall be open for
inspection to/and for use of the Board's Staff. The chimney(s) vents attached to various
sources of emission shall be designated by numbers such as S-1, 5-2, etc. and these
chall be nainted/ displayed to facilitate identification.

3 Whenever due to any accident or other unforeseen act or even, such emissions occur
or is apprahended to occur in excess of standards laid down, such information shall be
forthwith Reported to Board, concerned Police Station, office of Directorate of Health
services, Department of Explosives, Inspectorate of Factories and Local Body. In case
of fallure of pollution control equipment, the production process connected to it shali
be stopped.

4 The applicant shall provide an alternate electric power source sufficient to operate all
pollution control facilities installed to maintain compliance with the terms and
conditions of the consent. In the absence, the applicant shall stop, reduce or otherwise,
control production to abide by terms and conditions of this consent.

5  The firm shall submit to this office, the 30th day of September every year, the
Environmental Statement Report for the financial year ending 31st March in the
prescribed Form-V as per the provisions of rule 14 of the Environment (Protection}
(Second Amendment) Rules, 1992.

6 The industry should comply with the Hazardous & Other Wastes (M & TM) Rules, 2016
and submit the Annual Returns as per Rule 6(5) & 20(2) of Hazardous & Other Wastes
(M & TM) Rules, 2016 for the preceding year April to March in Form-1V by 30th June of
evary year.

7  An inspection book shall be opened and made available to the Board's officers during
their visit to the applicant.

§ The industry shall constitute an Environmental cell with qualified
stafffpersonnel/agency to see the day to day compliance of consent condition towards
Environmant Protection.

9 The applicant shall install a separate meter showing the consumption of energy for
operation of domestic and industrial effluent treatment plants and air poliution control
system. A register showing consumption of chemicals used for treatment shall be
malintained.

10 The applicant shall bring minimum 33% of the available open land under green
coverage/ plantation. The applicant shall submit a yearly statement by 30th
September every year on avallable open plot area, number of trees surviving as on
31st March of the year and number of trees planted by September end.

11 The industry shall submit official e-mail address and any change will be duly informed
to the MPCB.

12 Industry should monitor effluent quality, stack emissions and ambient air quality

maonthly/quarterly. C } UVV‘-P
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13 The industry shall recyclefreprocess/reuse/recover Haiardous Waste as per lhe provision
contain i the H&OW(M&TM) Rules 2016, which can be recycled/processed/ reused/
recovered and only waste which has to be incinerated shall go to incineration and waste
which can be used for land filling and cannot be recycled/ reprocessed etc. should ge for
that purpose, in order to reduce load on incineration and landfill site/environment,

14 Industry shall strictly comply with the Water {P&CP} Act, 1974, Air {P&CP) Act, 198} and
Environmental Protection Act,1986 and industry specific standard under EP Rules 1986
which are available on MPCB website(www.mpch.gov.in).

15 Separate drainage system shall be provided for collection of trade and sewage effluents,
Terminal manholes shall be provided at the end of the collection system with arrangement
for measuring the flow. No effluent shall be admitted in the pipes/sewers downstream of the
terminal manholes. No effluent shall find its way other than in designed and provided
collection system.

16 Neither storm water nor discharge from other premises shall be allowed to mix with the
effluents from the factory.

17. Conditions for D.G. Set
a) Nolse from the D.G. Set should be controlled by providing an acoustic enclosure or by

treating the room acoustically,

b) Industry should provide acoustic enclosure for control of nolse, The acoustic enclosure/
acoustic treatment of the room should be designed for minimum 25 dB (A) insertion loss
or for meeting the amblent noise standards, whichever is on higher side. A suitable
exhaust muffler with insertion loss of 25 dB (A) shall also be provided, The measurement
of insertion loss will be done at different points at 0.5 meters from acoustic
enclosure/room and then average.

<) Industry should make efforts to bring down noise level due to DG set, outside industrial
premises, within amblent nolse requiraments by proper sitting and control measures.

d} Installation of DG Set must be strictly in compliance with recommendations of DG Set
manufacturer, .18

e) A proper routine and preventive malntenance procedure for DG set should be set and
followed in consultation with the DG manufacturer which would help to prevent noise
fevels of DG set from deteriorating with use.

f) D.G. Set shall be operated only in tase of power failure.

g) The applicant should not cause any nuisance in the surrounding area due to operation of
D.G. Set.

h) The applicant shall comply with the notification of MoEFCC, India on Environment
{Protection) second Amendment Rules vide GSR 371(E) dated 17.05,2002 and Its
amendments regarding neise limit for generator sets run with diesel.

18 The industry should not cause any nuisance in surrounding area.

19 The industry shall take adequate measures for control of noise levels from its own sources
within the premises so as to maintain ambient air quality standard in respect of nolse to less
than 75 dB (A) during day time and 70 d8 (A) during night time. Day time is reckoned in
between 6 a.m. and 10 p.m. and night time Is reckoned between 10 p.m. and 6 a.m,

20 The applicant shall maintain good housekeeping.

21 The non-hazardous solid waste arising in the factory premises, sweepings, etc. be disposed
of scientifically so as not to cause any nuisance / pollution, The applicant shali take
necessary permissions fram civic authorities for disposal of solid waste.

22 The applicant shall not change or alter the quantity, quality, the rate cf discharge,
temperature or the mode of the effluent/emissions or hazardous wastes or control

4 equipment provided for without previous written permission of the Board. The industry will
not carry out any activity, for which this consent has not been granted/without prior consent
of the Board.
L~
-
[oknete Marutrao Ghulepatil Dnyaneshwar Sahakari Sakhar LidJCRJUAN No.FIFCH-
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Lot

23 The Industry shall ensure that fugitive emissions from the activity are controlled so as
to maintain clean and safe environment in and around the factory premises.

24 The industry shall achleve the National Ambient Air Quality standards prescribed vide
Government of india, Notification dtd. 16.11.2009 as amended.

Cdnoee.
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Anncxure R-2

To,
at Survey NO 320 & 334

Environment department,
Room No. 217, 2nd floor,
Mantralaya, Annexe,
Mumbai- 400 032,
Date:July 8, 2021

M/s. Loknete Marutrao Ghule Patil Dﬁyanesh’war Shakari Sakhar Karkhana Ltd. (LMGP-DSSKL)

Environment Clearanc.a. foI“Prép_os’ecl-Expansion of Sugar, plant from'7000TCD to 9000TCD at Viilage Bhende

Sir,

Subject: By Newasa, Ahemdnagar; Maharashtra

This has reference to your communicatiqii on the above mentioned subject. The prdpo's_al was considered as per the ETA
Notification - 2006, by the State-Level Expert Ap :

raisal Committee-I, Maharashtra in it§ 189th - Day-3th meeting and

recommend the project for prier environmental clearange to SEIAA. Information submitted-by you has been considered hy
State Level Environment Impact-Assessment Authority in its-220th meetings. s

2. Tt is noted that the proposal is considered by SEAC-I under screening category 5 (j) -B, 1(d):

2006.

as per EIA Notification

Brief Information of the project submitted by you is as below :-

1.Name of Project

Proposed Expansion of Sugar plant from 7000TCD to 9000TCD at Viilage Bhende Bk Tal;

Newasa, Ahemdnagar, Maharashtra by M/s, Loknete Marutrao Ghule Patil Dnyaneshwar Shakari

2. Type of institution

Sakhar Karkhana Ltd. (LMGP-DSSKL)
TOR.. - : : - N

3.Name of Preject Proponent

M/s. Loknete Marutrao Ghule Patil Dnyaneshwar Shakari Sakhar Karkhana Ltd. (LMGP-DSSKL)

4.Name of Consultant

Ultra- Tech Environment consultancy and'Lah (Lab, MoEF-gazetted).

5.Type of project Industry

6.New project/expansion in existing Ff
rujectlmodemizationjdiversiﬁcation Expansion

in existing project

7.1f expansion/diversification,

whether environmental clearance Yes

has been obtained for existing
project

8.Location of the project

Sunvey. NO,320,8 334 . 3 Sl

9.Taluka Newasa ' '
10.Village Bhende (Bk) |

Correspondence Name: Post Bhende Bk, Taluka Newasa, District Ahmednagar

Room Number: NA

Floor: NATH

Building Name: NA"

Road/Street Name: NATH

Locality: NA

City: Ahmednagar

11.Whether in Corporation /
Municipal / other area

Grampanchayat Bhende (Bk)

12.10D/10A/Concession/Plan

Grampanchayat Bhende (BXk)

10D/10A/Concession/Plan Approval Number: NA /

Approval Number

Approved Built-up Area: 18000 (V4
13.Note on the initiated work (f NA /
applicable) '
14.1.01 / NOC / 10D from MHADA/ NA JV
Other approvals (If applicable) ‘
15.Total Plot Area (sq. m.) 1320000 ; y 4
16.Deductions Not Applicable (=5

SEIAA Meeting No: 220 Meeting Date: May 14, 2021 ( SEIAA-
STATEMENT-0000000766 )
SEIAA-MINUTES-0000003379
SEIAA-EC-0000002355

4
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17.Net Plot area 1320000

FSI area (sq. m.): 18000

18 (a).Proposed Built-up Area (FSI & [yon FSI area (sq. m.): Not applicable

Non-FSI)
Total BUA area (sq. m.): 18000

Approved FSI area (sq. m.):

})%g)).App‘roved Built up area as per | Annroved Non FSI area (sq. m.):

Date of Approval: 01-01-1900

19, Total ground coverage (m2) Not applicable

20.Ground-coverage Percentage (%)
{(Note: Percentage of plot not open 0
to sky)

21.Estimated cost of the project 15000000

SEIAA Meeting No: 220 Meeting Date: May 14, 2021 ( SEIAA-
STATEMENT-0000000766 )
SFIAA-MINUTES-0000003379
SEIAA-EC-0000002355

Page 2 of 11
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22.Production Details

Nsumngclar Product Existing (MT/M) Proposed (MT/M) Total (MT/M)
1 Sugar 25200 MT/Month 7200 MT/Month 32400MT/Month
2 Co-gen Power 31.5MW/Hr 0 0
23.Total Water Requirement
Source of water Mula Dam Right Cannal
Fresh water (CMD): |[900
Recycled water -
Flushing (CMD}): 4590
Recycled water - 850
Gardening (CMD):
Swimming pool e otk
make up (Cum): [~ Not applicable
Dry season: Total Water . . |
Requirement (CMD) | 5490
Fire fighting » - 7. |
Underground water ~ | Not applicable
tank( ): ?
Fire fighting - T
Overhead water Not applicable
tank(CMD):.
Excess treated water | Notapplicable .
Source of water | Mula Dam Right Cannal’
Fresh water (CMD): |15~ €
Recycled water - 0
Flushing (CMD):
Recycled water~ -
Gardening (CMD): =i
Swimming pool :
make up (Cum): N:o_;‘gpphcable
Wet season: Total Water ¥ '/ :
Requirement (CMD) 23,
Fire fighting - LA/ '
Underground water |Not applicable «/
tank(CMD):
Fire fighting -
Overhead water g | Not applicable <
| tank(CMD): = N | i |
Excess treated water | Not applicable
Details of Swimming AT
pool (If any) Not applicable

SEIAA Meeting No: 220 Meeting Date: May 14, 2021 ( SEIAA-

STATEMENT-0000000766 )
SEIAA-MINUTES-0000003379
SEIAA-EC-0000002355

Manisha Patankar Mhaiskar (Member
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24.Details of Total water éonsumed

Partrlscula Consumption (CMD) Loss (CMD) Effluent (CMD)
Water
Requi{e Existing | Proposed Total | Existing | Proposed Total | Existing | Proposed Total
men
fodushinl | g5 185 850 0 1083 | 3789 0 0 0
Fresh
ronveie| 2 15 50 0 0 0 35 15 50
nt
Gardening 761 89 850 761 89 850 0 0 0
I%‘;g;é?:l 4550 940 5490 3789 pBH1 4640 761 89 850
Level of the Gmund.-
water table: <.\ - 4305
Size and no of RWHL =
tank(s) and 4 Not applicable
Quantity: 1 .
Luca{t;t)m of q:le RWH | N0t applic_;a_b.le
35 Rain Water (S obAEcharop) 1 pehfetil
(RWH) Size of recharge pits .N W apphcable
Bud etary allocation
(Capit,al cosb): 20 1al‘h
Budgetary allut:atmn <
(O & M cost) 5 Fakh
39;3;}5 °_f UGT tanks Not applicable
N ot /P P
26.Storm water : il i iy Ll
drainage ggf‘:ﬁlty of storm | njg applicable’, [~
Size of SWD: Not applicable
Sewage generation |5y 2 | 8B B
STP technology: | MBBR ' ' '
CopaeityofSTP 1 1100 70K o o, [
Sewa e and L ﬁ' % astioff .2 :
aste w ter ufgas,r%ﬂ aFef_O ngar;cnlmy_ 4
Budgetary allocation
(Capital cost): g laes
Budgetary allocation
(O & M cost): LR
SEIAA Meeting No: 220 Meeting Date: May 14, 2021 ( SEIAA- ]

STATEMENT-0000000766 )

SEIAA-MINUTES-0000003379
SEIAA-EC-0000002355
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38.Solid waste Management

Waste generation in Waste generation: [ Negligible
the Pre Construction | pisposal of the
and Construction construction waste | Not Applicable
phase: debris:
Dry waste: Baggage : 4,32,000 MT/A
Wet waste: Press mud : 61200 MT/A
Hazardous waste: 0.30 MT/Month Reused in own boiler as fuel
Wa{ﬂ:e generﬁtion Biomedical waste (If
in the operation L i
Phase: P applicable): Not Applicable

STP Sludge (Dry
sludge):

200 kg/day Used as manure

Others if any: Not applicable
Dry waste: | Baggage will be used for hoiler as fuel
Wet waste: T Press mud sent forcomposting
Hazardous waste: | Reused in.own boiler as fuel -
Mode of Disposal |Bi : TS 7 } N 7|
s T E;‘;‘ﬁ.?;“ﬁ‘f:}.,“'“““ff Not applicable ¢
Eﬁgg‘dge (D ,ry Use as manure
Others if any: Not any
Location(s): south of layout
Area for the storage | -~ | 7 '
Area :
requirement: fg:{gﬁt:l:& QEnew ?\Om :
Area for machinery: | Not any
Budgetary allocation | Capital costr Slacs
(Capital cost and —- -
O&M cost): 0 & M cosl: 1 laes
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29 Effluent Charecterestics

Serial 8 Inlet Effluent Outlet Effluent Effluent discharge
Number Parameters Unit Charecterestics Charecterestics standards (MPCE)
1 pH ApphocHle 3.5-4.5 6-7 5.5:8.5
2 BOD Mgylit 719 89 100
3 COD Mg/lit 1682 238 250
4 TSS Mg/lit 126 84 100
5 0il & grease Mg/lit 6 <2 10
Amount of effluent generation
(CMD): el
Capacity of the ETP: 1500 KL
Amount of treated effluent NA
recycled :

Amount of water send to the CETP: | Nil

Membership of CETP (if require): | Nil (s

Note on ETP technology to be used

niii plant, laboratory and process,

| This‘is sober water except lemperature, con
‘blow:down. A detention fank withi suitable holdin% tapacity and sh

be provided, The water after cooling will be, suitable

alternative, this will hie used as diluents to.moderate e

further treated. The Moderately polluted wastewater

comes from cooling-purgir{:;% and boiler

ow depth shall

for irrigation purpose. As an
ffluent, stream (B) below and
is-the floor vessel washing, de-

which has low pH and has organic matter. After

Disposal of the ETP sludge

“To be sent;to Composting
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30.Hazardous Waste Details

Nsu‘i;lﬂér Description Cat UOM Existing | Proposed Total Method of Disposal
1 Used/ spent oil 51 |MT/Month| 11 0 1 Regsedimions) boiler
31.Stacks emission Details
Height
. . Internal
Serial . : Fuel Used with from 1 Temp. of Exhaust
Number Section & units Quantity Stack No. ground dla(rlrllster pG i
level (m)
1 Boiler 40 TPH Bagasse 1 65 3.0 120
2 Boiler 80 TPH Bagasse 2 76 3.33 120
3 Boiler 110 TPH Bagasse 3 85 3.45 120
32.Details of Fuel to'be used
Nﬁﬁf;ﬁé = Type of Fuel  Existing : _?Proposed Total
1 Bagasse W “1761MT/Day 0 1761 MT/Day

Source of Fuel

7| Own bagasse available frmn sugare cane (‘rushod

Mode of Transportation of fuel to'site _° Conver Belt
33.F Enerqy
Source of power |
supply : _ Own Power Genarahon f MSEDCL
During Construction :
Phase: (Demand A0KVA
Load)™
DG set as Power _
back-up durin 100KVA
construction phase
During Operation. .,
l]hatia}e (Connected + | BZ00KVA
oa ) ,
Power -

During Operation

requirement: I)hase (Demand | Not-applicable

ad): ;
Transformer: Not applicable
DG set as Power
back-up during 2 no. of 400KVA & 1 no. of 1000KVA DG sets
operation phase i : fi
Fuel used: || | [ |HSD
| Details t;jt'nhlgh ’-i-n-'-i; o B i =

tension line passing :
through the plot If Not applicable
any:

34.Energy saving by non—convention_al method:

planetary drive for boiling house equipment's and Variable feéd drive(VED)

36.Detail calculations & % of saving:

N?&Tgér Energy Conservation Measures Saving %
1 planetary drive for boilin house equipment’s and 3
Variable feed drive(VED) °
37 .Details of pollution control Systems /
Source Existing pollution control system Proposed to be installed }/
STP Conventional STP outlet water used for gardening NA / /
ETP Ei NA -y ¥
Boiler
Stack 1 Bs A
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Boiler
Stack 2 ESP NA
Budgetary allocation | Capital cost: Not applicable
(Capital cost and
&M cost): O & M cost: Not applicable

38.Environmental Management plan Budgetary Allocation

a) Construction phase (with Break-up):

Nsue;lj]?ir Attributes Parameter Total Cost per annum (Rs. In Lacs)
1 Air Pollution Control RSPM, SO2, NOx ! 1.0
2 Noise Decibel 05
b) Operation Phase (with Break-up):
Serial Capital cost Rs. In Operational and Maintenance
oW Component D_I?_SCﬁ_I?ﬁm_l I77 T lLacs cost (Rs. in Lacs/yr)
1 Air Pollution Control RSEM, S0O2,:NOx 2.0
Green Belt A T g .
2 Development N ,._,.Plan’_c_athp_ T30 5.0
3 Online Monitoring . |-~ Air and water 60 6
4 ETP : ./ Effluent . 5.0
5 STP /| s waste water 25 1.5
6 Occupational Health | I_‘ABOURE;Ith ch:eck 2.0 5.0
i patiy] tank for rain water - et
7 Rainwater Harvesting harvesting...- 1 220:0 L 5.0
39.Storage of chemicals (;n lai a_hlegexploswe/hazardousltoxic
: upstances - =d
A Qﬁfar;ﬁt&' : { :
A O . Storage” | Stb":-a *.| Consumption
& oo . - , - ge. i s Source of Means of
Description Status A Loca__t,lgnl Qﬁaﬁ%‘;y.. at 2t _:". M%:IIT ) in Supply | transportation
7 M - _point of
’ “<| " time in 411 "
VYN : MT |
NA NA LINA T NA _Jer?NA \ | NA NA NA
40:Any Other Information
No Information Available / VWS
:'j_?f J
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CRZ/ RRZ clearance

obtain, if any: Not applicable

Distance from
Protected Areas /
Critically Polluted
areas / Eco-sensitive
areas/ inter-State
boundaries

Not applicable

Category as per
schedule of EIA 5 (j) -B, 1(d)-
Notification sheet

Court cases pending
if any NA

Other Relevant

Informations Not applicable

Have you previously, |
submitted S\ ¥as
Application online |/~

on MOEF Website:. /|

Date of online}

submission V. 23-10-2015

3, The proposal has been considered. h'y_-__SiEIAA in its 220th meeting & decided to accord environmental

clearance to th

subject to implementation «of the foll

Specific Conditions: 4 f\

e said projectunder the Brovisions of Environment mpai:l_:__’,a_ssqssr_negt Notification, 2006

g terms and conditions: '

PP togmplement the Guidelines for restoration of manufacturing industrigs after lockdown period issued by

I Ministry of Home Affairs, National Disaster Management Authority on 09.05.2020.

It PPto _]‘Eirep_are and implemerit Construction management plan. PP to provide sheiter, food, drinking water,
sanitation facilities to the construction workers as per guidelines issued by the'Competent Authority.

I PP to submit to the SEIAA certified compliance of Consent to operate to be obtained from the Maharashtra
Pollution Control Board. A A | L A,

v PP to'provide'Contintious Emission -Miinitoring_Sy'stem_(CEMS)'f_or monitoring, of air emissions and connect
the same-to’the MPERand GPCB'serVers. =" 1 AN

v PP to ensure identification-and signing:of MoU with the brick manufacturer for disposal of ash generated on
site. 27 M N L

VI PP to provide Sie‘,iya_"gfé‘.’:rr_eatuient_Plant for the treatment of domestic waste water generated within factory
premises. CNY ™ ah s Tl WV
PP to prepare & iml[)'fqmegt cane'development planin consultation with the Mahatma Phule Agriculture

VII University, Rahuri for enhangenent of per bectare yield of sugar cane. PP to promote drip irrigation for
sugar cane cultivation in their jurisdiction. j §=° -
PP to ensure compliance of all the:issues raised.during the Public Hearing along with budge allocation

VIIL and specific time limits for 1ts implementation and submit report to the District Authority and Maharashtra
Pollution Control Board.
PP to prepare and i;p.{)lempnt CER plan, of Bs.15,Lakhs in consultation with the District Authority for

X development of social and environmental infrastructure i the Z.P Sehools and Primary Health Centre in the
study.area of the proposed project as per OM issued by MOEF&CC dated 01.05.2018.

< PP.to include carbon andiwater foot print in Environment Management Plan and adopt necessary measures
to reduce the same.
PP to undertake Meyawaki plantation of pative and indigenous trees in the roposed 33 % green belt as gper

X1 the Forest Department, Govl, of Maharashtra girculapno SaVaVi-2019/C. R3/E-1 1, dated 25th June, 2019.
The said plantation to'be completedin the firstiyear of operation of Environmental Clearance under expert
quidance of Miyawaki experts /arborist, & | I8 B8 4

X1 PP 1o ensire to provide Zero Liquid Discharge Eifluent Treatment Plant. “ =

XIII PP to strictly observe the Solid Waste Management Rules, 2016 as amended time to time.

XIV PP to strictly observe the Hazardous and Other Wastes (Management & Trans boundary Movement) Rules,
2016 as amended time Lo time.
PP to identify all sources of fugitive air pollution on site and provide pollution control measures to mitigale

XV pollution and meet the standard parameters stipulated in the Environment {Protection) Rules, 1986 amended
time to time & Air (Prevenlion and Control of Pollution) Act, 1981 amended Lime to time.
PP to ensure storage of chemicals as per the Manufacture, Storage and [mport of Hazardous Chemicals

XVI Rules, 1989 amended time fo time to ensure no release of any chemical to the atmosphere and leakage to the
soil,

XVII PP to ensure transport, stnrg\]ga, handling and use of the flammable/toxic chemicals as per conditions
stipulated in license/approv of the Petroleum & Explosive Safety Organization (PESO).
PP to obtain approval and License from the Directorate of industrial Health & Safety (DIHS) for propose

XVIII ‘act and implement all condition stipulated therein. PP to carry out Safety Audit as stipulated in the

2]

pro
Maharashtra Factories Rules, 1963 and ensure compliance of recommendation of the Audit,

SEIAA Meeting No: 220 Meeting Date: May 14, 2021 ( SEIAA- 2 o |
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XIX PP to provide solar energy for illumination of Administrative Building, Street Lights and parking Area.

PP to ensure use of briquette /bio coal/ pellets/ or any such suitable product derived from scientific

XX processing of apgrogriate stream of dry waste/agricultural waste , not less than 50 % of the total fuel
requirement to the boiler.
XXI PP to provide roof top Rain Water Harvesting facility.

General Conditions:

1. The project proponent shall advertise at least in two local newspapers widely circulated in the region
around the project, one of which shall be in the Marathi language of the local concerned within seven days of
1 issue of this letter, informing that the project has been accorded Environmental Clearance and copies of
Environmental Clearance lefter are available with the Maharashtra Pollution Control Board, website of the
company and may also be seen at Website at. http://parivesh.nic.in.

1. The project Proponent shall upload the status of compliance (soft copies) of the conditions stipulated
Environmental Clearance letter including monitoring data of air, water, soil, noise etc. on their website and
1I shall update the same periodically. The half early compliance report shall simultaneously be submitted to
the Maharashtra Pollution Controls Board, SETAA and the Regional Office off MOEF&CC at Nagpur, on st
June & 1sr December of each calendar year.

111 Separate fund shall be allocated for the impleméntation of Environmental Management Plan along with
item wise break up and specifie time line forits completion, The cost shall be included as part of the project
cost. The funds earmarked for the environmental t]ilc-;ntnac:tii:m measures shall not be diverted for ather purpose

and year-wise expenditure should be reported to'the MPCB and.the SEIAA.

I

v IV. A separate Envirgnmental Management Cell with qualified-personnel shall be set up for implementation
of the stipulated environmental safeguards. - & 7

V. In the event.ol failute of any pollution control equipment; the manufacturing activity shall be immediately

Y stopped safely till the effective functioning ‘of pollution control équipmment’s is regamet&.

VI VI. PP to strictly [ollow conditions stipulated in the Consent to Establish/Opérate issued by the Maharashira
Pollution.Contro) Board. =} A

Vi V11, PP to pmvidé'jsaparate drains for.storm water and effluent, anilensure that, the storm water drains are

dry all the-time.and in no case the effluent-shall mix with:the storm.water drain.

VII1,.Periodic Monitoring of ground Water'in the'Stugly.area as marked in the Environmental Impact

VIII Assessment Report shall be undertaken and .mgul_w?anaiysed to ascertain any change in the quality of water.
Results shall be regularly submitted to the Maharashtra Pollution Control Board,

X, The.overall noise levels in and around the factory premises shall'be ke i within the prescribed standard
X under. the Environment (Protection) Act,.1986 and Rule, 1989 as antended from time to time by providing
adequate noise confrol measures and protective equipment’s like war muffand ear plug etc.

X X. Adequate safety Téasures shall be’ensured.to'limit the risk Zone within the factory premises. Leak
detection system shall be installed for-early-detection and mitigation purpose.
XI. PP to scrupulously follow the réquirements of Maharashtra Factories Act, 1948 & Rules 1963 as amended
from time tofime. » T ’ i ¥ \

XII. The Environmental:Statement for gdch financial year ending on,315t March in Form-V as is mandated to
be submitted by the:Project.Proponent to the concerned. Pollution Control Board as prescribed under the
XI1 Environment (Protegtion) Rulg;-1989 as amended fromi time to time, it shall also be put on the website of the

lcompany along with the status of the compliance,of thé conditions stipulated in the Environmental Clearance
etter. i St || (. | 1AV

XI

|
['sw i’ L i
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4. The environmental clearance is being issued without prejudice to the action initiated under EP Act or any
court case pending in the court of law and it does not mean that project proponent has not violated an
environmental laws in the past and whatever decision under EP Act or o the Hon’ble court will be bin ing on

the Elroject. proponent. Hence this clearance does not give immunity to the project proponent in the case led
against him, if any or action initiated under EP Act.

5, In case of submission of false document and non-compliance of stipulated conditions, Authority/
Environment Department will revoke or suspend the Environment clearance without any intimation and
initiate appropriate legal action under Environmental Protection Act, 1986.

6. The Environment department reserves the right to add any stringent condition or io revoke the clearance if
conditions stipulated are not implemented to the satisfaction of the department or for that matter, for any
other administrative reason.

=. Validity of Environment Clearance: The environmental clearance accorded shall be valid as per EIA
Notification, 2006, and amendments by MoEF&CC Notification dated 29th April, 2015.

8. In case of any deviation or alteration in the project proposed from those submitted to this department for
clearance, a fresh reference should be made to the department to assess the adequacy of the condition(s)

imposed and to incorporaie additional envirunn;gntal prpt_egtipn measures required, if any.

9. The above stipulations would be enforced among others under the Water (Prevention and Control of
Pollution) Act, 1974, the Air (Prevention and. Control-of Pollution) Act, 1981, the Environment (Protection)

Act, 1986 and rules there under, Hazardous Wastes (Mana ement and Handling) Rules, 1989 and its
amendments, the public Liability Insurance Act; 1991 and its amendments.,

10. Any appeal against this Environment clearance shall lie with the National Green Tribunal (Western Zone
Bench, Pune),New Administrative Building, 1stFloor, D-, Wing, Opposite Council Hall, Pune, if preferred,
within 30 days as prescribed undp_r Section 16 of the National Green Tri__h_uﬁal Act, 2010.

-

| : ' TR
' Manisha Patankar Mhaiskar (Me%er Secretary SEIAA)
Copy to: . 4
. SECRETARY MOEF & CC
_IA- DIVISION MOEF & C€ . 0\, B e~
" MEMBER SECRETARY MAHARASHTRA POLLUTION,CONTROLBOARD MUMBAL £
 REGIONAL OFFICE MOEF & GC NAGPUR (o
 REGIONAL OFFICE MPCB NASHIK, 2 il ~
' REGIONAL OFFICE MIDC NASHIK J 1/ o ot (\ "
. MAHARASHTRA STATE ELECTRICITY DISTRIBUTION. €O, LTD™
, COLLECTOR OFFICE .:».HMEDNAGAE‘-‘-—]J , " - L\
. COLLECTOR OFFICE JALGAON AN ]I ) HE
10. COLLECTOR OFFICE DHULE VN VY
11. COLLECTOR OFFICE NANDURBAR

12, COLLECTOR OFFICE'NASHIK

COOQ\]G'ICDPWNP‘
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- Annexure R-5

MAHARASHTRA POLLUTION CONTROL BOARD

Tel: 24010706/24010437 . - - Kalpataru Point, 2nd, 3rd

Fax: ?:4023516 ] . and 4th floor, Opp. Cine
. Website: http://mpch.gov.in = T=SC"=00 Planet Cinema, Near Sion
_‘Email: cac-cell@mpcb.gov.in m " ‘Circle, Sion (E), - .
| Mumbal-400022
“RED/L.S.I (R60) " SR N Date: 08/11/2024

‘No:- Format1.0/CAC/UAN No.MPCB- g g A e
vICONSENT—OOOOZ12880/CB[2411,000358_1 e Tw e

' Loknete Marutrao Ghule Patil Dnyaneshwar Sahakafi o g‘; I_iFE

“Sakhar Karkhana Ltd., ' Ulfstefor
(Distillery Division), 182,184, Bhende Bk, Tal.-. = g |12

. Newasa, Dist. - Ahmednagar - v Your Service is Our Duty

Sub: Renewal of Consent to Operate for 45 KLPD molasses base distillery
unit, under RED category. L g e s

Ref: 1. Earlier consent granted vide no. Format1.0/CAC/UAN '
No.MPCBCONSENT-0000172920/CR/2307001478 dated 24/07/2023 |

2. Minutes of 8th CAC meeting held on 04.10.2024,

Your application No.MPCB-CONSENT-0000212880 Dated 14.06.2024

For: Renewal of Consent under Section 26:0f;the Water (Prevention & Control of Pollution)
Act, 1974 & under Section 21 of the Alr:(Prevention & Control of Pollution) Act, 1981 and
Authorization under Rule 6 of the: f@-r—;qg;qrs;& ,Other Wastes (Management &
Transboundary Movement) Rules 20164s cor red and the consent is hereby granted
subject to the following terms and con’ﬁ‘nﬁi@"@sﬁmﬁas,detailed in the schedule I, Il, Il & IV
. annexed to thisorder: .- s |

1.  The consent to renewal is granted for a period up to 31/08/2025 :

2. The capital investment of the project is Rs.43.58 Crs. (As per C.A Certificate
submitted by industry 43.58 Crs. (Existing - Rs. 42.74 Crs. +
Expansion/Increase - Rs. 84 lakh.)) :

3. Consent Is valid for the manufacture of;

Maximum

Product Quantity

Products

1 |Rectified Spirit 1350 KL/M ’

2 |Extra Neutral Alcohol ~ 900 KL/M

3 |Absolute Alcohol/Ethanol 2400 KL/M

By Products

4 |Fusal Oil (By-product) 2 | KL/M [
mmmmﬁmmm Page 10f 10
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4. Conditions under Water (P&CP), 1974 Act for discharge of effluent:
Sr Permitted

No Description (in CMD) Standards to Disposal Path
, Bio-digester followed by
1. |Trade effluent 400 As per Schedule-1| MEE followed by Bio- .
composting.
2. |Domestic effluent 4 As per Schedule-1|On land for gardening

5. Conditions under Alr (P& CP) Act, 1981 for air emissions:
Sr Stack Description of stack/ Number of Standards to be
No. No. source Stack achieved
Boiler (12 TPH) As per Schedule -ll
6. Non-Hézardous Wastes: '

Quantity UoM Treatment Disposal

MT/A|Composting |[Used as mannure

Sr No Type of Waste
Yeast Sludge

7. 3_Conditions under Hazardous & Other Wastes (M & T M) Rules 2016 for
~ Collection, Segregation, Storage, Transportation, Treatment and Disposal of
‘hazardous waste: ' R -

Category No./ Type . Quantity UoM Treatment Disposal

8. The Board reserves the right to review <amend, suspend, revoke this consent and the
same shall be binding on the industry..- o
'tion from obtaining necessary NOC/
- taining necessaty
of the 8th Consent Appraisal Committee.

9. This consent should not be consEgi
permission from any other Governmgnte

10, This consent is issued pursuant to the dec
‘Meeting held on 04.10.2024

11. Industry shall install online continuous monitoring system as per CPCB guidelines &
data to be transmitted directly from Data Logger to Board server . ' '

12. The applicant shall make an application for renewal of consent 60 days prior to date of
expiry of the consent. (Operate/Renewal) wa - e e TR

13. Industry shall submit/extended Bank Guarantee of Rs. 25 lakh towards O & M of
pollution control systems and compliance of consent conditions.

Sknete Marutrao Ghule patil Dnyaneshwar Sanaxar: sa ar karkhana stillery Divison Page 2 of 10
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L

14, The industry shall create an Environment Cell by appointing an Environmental
.Engineer / Expert for Iooklng after day-to day actnvntles related to Envnronment /
- Pollution control Reg 7 gl 1 iy N B -

' This consent is issued on the basis of information/documents submitted by the
‘Applicant/Project Proponent, if it has been observed that the information submitted by the
Applicant/Project Proponent is false, misleading or fraudulent, the Board reserves its right

" to revoke the consent & further legal action will be initiated against the Applicant/Project

* Proponent, _

L

7¢37c71le
6£1£8380
2caad9e9
b8le3924
98831bda
9ceb2bbe

6£d08b2c|
ecfabl23|

Received Consent fee of -

sr.No Amount(Rs.) Transaction/DR.No.  Date Transaction Type
1 75000.00 |TXN2406002753 14/06/2024|Online Payment

2 5000.00 TXN2407001119"" ;_; 05/07/2024|Online Payment
Balance amount of Rs. 120772. 2 wil'l.-.be considered at the time of next
renewal of consent. ; '
Copy to: : R

‘1. Regional Officer, MPCB, Nashik and\S,u?Re’glonal Officer, MPCB, Ahmednagar

- They are directed to ensure the compliance of thie consent condltlons, DR S
2, Chief Accounts Officer, MPCB,Sion, Mumbai B -

3, CAC-CC desk - for record & website updation.

ToKiete Maratrao Ghule patll Diyaneshwar Sahakar] sakhar karxhana Ltd [ DistliTery DIvison)/CR/UAN Page 3 of 10
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#

SCHEDULE-I

1.Conditions for Trade effluent: -

A] You have have provided comprehensive treatment for volume reduction consisting
of Bio-digester of capacity 92000 m3 followed by Multiple Effect Evaporator of
capacity 450 CMD followed by Bio-composting on 13 acres. The spent wash shall
be evaporated in MEE & concentrated spent wash will be treated in ETP & recycled
& reused in process i " :

| B] Industry shall provide CPU of capacity 17 m3/hr. for recycle/reuse of treated

R W fC] Industry shall operate Online Continuous Emission Monitoring System (OCEMS) and
© .= ghall transmit Online Continuous Emission Monitoring System (OCEMS) data to
" Board's server directly through the data logger without any intermediate server : -

' 2.Conditions for Sewage/ Domestic effluent:

. .'i. You shall provide sewage treatment plant for the treatment of 4 CMD. sewage,
" generation due to expansion and provide including disinfection facflity. L g e

L il. The industry shall operate sewage treatment system to treat the sewage/ domestic
... effluent so as to achieve the standards as prescribed by the board/under EP Act,
. %1986 and rules made thereunder from time to time whichever is stringent.

Sr.No|Parameter Concentration not to exceed(in mg/l except for pH
il pH
2, BOD
3. TSS

3. Conditions for Aerobic composting:

i. The spent wash should be stored in impervious tanks. The spent wash tanks should
have proper lining with HDPE and should be kept in proper condition to prevent
ground water pollution. As per the CPCB recommendation and undertaking given by
the company, storage should not exceed 30 days capacity. :

ii. Applicant shall ensure availability of adequate filler material such as press mud,
bagasses, agricultural, biological waste as required for effective composting

system. .
iil. Composted material shall meet the following specifications— -~
Moisture 30 to 35% e
CN Below 17
Nitrogen 1.5 to 2%
Phosphorous 1.5to 2%
Potassium 3to4%

iv. The composting site shall be prepared as per the guideline enclosed. Composting
shall be such that it includes mechanical mixing and spraying of spent wash along
with mechanical aeration to ensure thorough composting. Hand/ manual spraying

of spent wash shall not be permitted.

loknete Marutrao Ghule patil Dnyaneshwar Sahakarl sakhar karkhana Ltd { Distillery Divison)/CR/UAN Page 4 of 10
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v..The compost leachate (1 gr. of compost mixed wrth 100 ml. of dlStllled water and
- filtered) F|Itrate shall conform to the following limit. -

- pH R Between ;: N ~A.-;Between 1 o
:BQD3days 27Deg.C -~ = Nottoexceed - 30mg/l

_vi. A pucca leak proof guard pond of 30 days holding capacity as per (i) above shall

.. cope up with the effluent discharge during short term process disturbances. In

. case of prolonged disturbance in effluent treatment and disposal system, distillery
shall be shut down and shall not be restarted without rectifying the system.

vii. The composting site/pits shall be made leak proof by proper lining. A catch drain
shall be provided around the composting site to collect the storage pond for
application on compost depots Arrangements for overturning of compost material

~in windrows and spraying of spent wash shall be made to ensure approprrate '.

.. aeration and uniform distribution of spent wash. IO .

}vm In case of composting in open fields, the apphcatlon of spent wash shall stop by

"+~ end of April, so that compost is ready and the site is cleared of the composted

~* " manure before monsoon (i.e. 31st May). The manure shall be collected and stored
.. on a raised platform with surtable ram cover so that the compost manure is not =
washed away by rain/runoff. - A T ) P

3_|x Characteristic of soil, ground water and effect-on crop yield should be monitored in
-+ the area where compost is used as manure and results thereof shall be compiled
and reported in the Environment statement to be submitted every year. i

CRRTIRIATRE,

. X The test wells shall be provided around the compost site for ground water
“monitoring. The well water quahty hastobe maintarned at 2006 level. :

5. . The Applicant shall comply with:the:pr: s]ﬂﬁ of the Water (Prevention & Control of
Pollution) Act, 1974 and as ameng_ Eng‘"Q water meters and other provisions
as contained in the said act: %ﬂﬁ@y

Water consumption quantity

Sr. No. Purpose for water consumed (CMD)

Industrial Cooling, spraying in mine pits

1 or boiler feed 400.00
2. |Domestic purpose ' 5.00 |
3, Processing whereby water gets polluted, 700.00 |

& pollutants are easily biodegradable
Processing whereby water gets poliuted

4, |&pollutants are not easily 0.00
biodegradable and are toxic
5. |Gardening 0

6. The Applicant shall provide Specific Water Pollution control system as per the
conditions of EP Act, 1986 and rule made there under from tlme to tlme/
Environmental Clearance.
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SCHEDULE-II

Terms & conditions for compliance of Air Pollution Control;
1. As per your application, you have provided the Air pollution control (APC) system and
erected following stack (s) to observe the following fuel pattern:

Stack Stack APC Height Type of Quantity &
No. Attached To * System  in Mtrs. Fuel . UoM

Wet
scrubber

2. Appropri'ate Air Pollution Control (APC) system shall be provided for all the dust
_generating points including fugitive dust from all vulnerable sources, so as to comply
prescribed stack emission and fugitive emission standards. | ’

3. The Applicant shall obtain necessary prior permission for providing additional control

equipment with necessary specifications and -operation thereof or alteration or
’«replacement/alteration well before Its life come to an end or erection of new pollution
control equipment.

4. The Board reserves its rights to vary all or any of the condition in the consent, if due to
any technological improvement or otherwise such variation (including the change of
any control equipment, other in whole or in part is necessary). IR '

5. The applicant shall operate and maintain above mentioned air pollution control

- system, so as to achieve the level of pollutants to the following standards:

[Particulate matter Not.to exceed [150 mg/Nm3 ]

6. Storage of raw materials, coal etc.-shall.be-either stored In silos or in covered areas to
prevent dust pollution and other fugitive emissions.

7. The industry shall submit montﬁ!y;;} Jm mal;y[eport of continuous stack emission and

air quality monitoring and resultSiofimar f§',§§‘"cl<,mdnitoring and manual monitoring

of air quality /fugitive emissions to Regi a Pjﬁ'ce MPCB.

8. The Board reserves its rights to vary afl"ﬁr ény of the condition in the consent, if due to
any technological improvement or otherwise such variation (including the change of
;any control equipment, other in whole or in part is necessary). ‘

9. Industry shall provide Online Continuous Emission Monitoring System (OCEMS) i.e. flow
meter and night vision camera to ensure the Zero Liquid Discharge (ZLD) of spent
wash and OCEMS for Boiler §tack for PM parameter.

Bagasse 200 Kg/Hr

Boiler
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SCHEDULE-III
Details of Bank Guarantees:

Consent
(C2E/ Amtof BG Submission

Sr.

No Compliance Validity

(HITHERE GF EIE Period Date

c20 Imposed Period
/C2R)

Towards O & M of
pollution control
1| ctor | 2500000 | 1°d2vs/ :dbe systemsand | 31.08.2025 .| 28.02.2026
compliance of
consent conditions

‘If the above Bank Guarantee is not submitted within stipulated period, then 12%
interest will be levied as a penalty as per circular dtd 29[02!2024 No. A, |
BO!MPCB!AS(T)!CircuIar!B -240229FTS0122 e

BG Forfelture History 5

Amount of N Amount of Reason of
Consent BG Submission Purpose BG BG 1

Srno. :
(C2E/C20/C2R) imposed Period of BG Forfeiture Forfeiture
NA

BG Return detalls |
Srno. Consent (C2E/C20/C2R) BG imposed Purpose of BG Amount of BG Returned

mmmmmm Page 7 of 10
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SCHEDULE-IV -

1. The Energy source for lighting purpose shall preferably be LED based
2. The PP shall harvest rainwater from roof tops of the buildings and storm water drains to
.~ recharge the ground water and utllize the same for different industrial applications within
.3, Conditions for D.G. Set

.- - treating the room acoustically.

- °b) Industry should provide acoustic enclosure for control of noise. The acoustic enclosure/
" -acoustic treatment of the room should be designed for minimum 25 dB (A) insertion loss
~ or for meeting the ambient noise standards, whichever is on higher side. A suitable

~ of insertion loss will be done at different points at 0.5 meters from acoustic = - .
. enclosure/froom and then average. L R
*~¢) Industry should make efforts to bring down noise leyel due to DG set, outside industrial
. premises, within ambient noise requirements by proper sitting and control measures.
. d) Installation of DG Set must be strictly in compliance with recommenda_tions of DG Set
- manufacturer. R CE T e '
_e) A proper routine and preventive maintenance procedure for DG set should be set and
~ followed in consultation with the DG manufacturer which would help to prevent noise : :
" * levels of DG set from deteriorating with use. P T : Ty, o
f) D.G. Set shall be operated only in case.of power failure.
g) The applicant should not cause any.nuisance.in-the surrounding area due to operation of
Y DG cet . O 19.ak i gl o R
h) The applicant shall comply with'.‘th_gslg%?'tlﬁﬁgtigg_'g‘f MoEFCC, India on Environment
(Protection) second AmendmentiRules: de'GSR:371(E) dated 17.05.2002 and its
amendments regarding noise limi @% rator sets run with diesel.

4. The applicant shall maintain good houseke ping.

5. The non-hazardous solid waste arising in the factory premises, sweepings, etc. be disposed
of scientifically so as not to cause any nuisance / pollution. The applicant shall take
necessary permissions from civic authoritles for disposal of solid waste.

6. The applicant shall not change or alter the quantity, quality, the rate of discharge,

temperature or the mode of the effluent/emissions or hazardous wastes or control
equipments provided for without previous written permission of the Board. The industry will

of the Board.
7. The Board reserves the right to review, amend, suspend, revoke this consent and the same
shall be binding upon you. . e E AR
8. The industry shall submit quarterly statement in respect of industries obligation towards
consent and pollution control compliance's duly supported with documentary evidences
(format can downloaded from MPCB official site). o e et
9. -The industry shall submit official e-mail address and any change will be duly informed to the
10. The industry shall achieve the National Ambient Air Quality standards prescribed vide
Government of India, Notification No. B-29016/20/90/PCI-L dated. 18.11.2009 as amended.
11. This consent should not be construed as exemption from obtaining necessary NOC/
/  permission from any other Government authorities. ‘ = ' I
12. ,The industry shall ensure replacement of pollution control system or its parts after expiry of
its expected life as defined by manufacturer so as to ensure the compliance of standards
and safety of_the operation thereof. . e e b RN U

No.MPCB-CONSENT-0000212880/indus-1d.8804 {08-11-2024 02:01:34 pm) /QMS.PO6_F02/00

* a) Noise from the D.G. Set should be controlled by providing an acoustic enclosure or by - -

" .axhaust muffler with insertion loss of 25 dB (A) shall also be provided. The measurement

not carry out any activity, for which this consent has not been granted/without prior consent -
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13.

14.

", 15.

16.

17.

You shall operate OCEMS installed for source emission round 'O* clock and transmit data
online to CPCB and MPCB server. You shall also monitor effluent quality, stack emissions and
ambient air quality monthly/quarterly. You shall conduct Dioxin Furan monitoring by third

-party NABL Accredited agency once in year and submit report to Sub Regional Officer.

. You shall ensure collection, and segregation of BMW regularly to treat and dispose Off within -
- 48 hrs from generation. S : a ;

Whenever due to any accident or other unforeseen act or even, such emissions occur or is
apprehended to occur in excess of standards laid down, such information shall be forthwith
Reported to Board, concerned Police Station, office of Directorate of Health Services,
Department of Explosives, Inspectorate of Factories and Local Body. In case of failure of
pollution control equipments, the production process connected to it shall be stopped.

The applicant shall provide an alternate electric power source sufficient to operate all

~ ‘pollution control facilities installed to maintain compliance with the terms and conditions of
. the consent. In the absence, the applicant shall stop, reduce or otherwise, control

‘production to abide by terms and conditions of this consent.
The industry shall recycle/reprocess/reuse/recover Hazardous Waste as per the provision

. contain in the Hazardous and Other Wastes (M & TM) Rules 2016, which can be recycled

_Jprocessed /reused /recovered and only waste which has to be incinerated shall go to

N :18._
" visit to the applicant.

19.

20,

21.

22,
23.

“incineration and waste which can be used for land filling and cannot be
‘recycled/reprocessed etc. should go for that purpose, in order to reduce load on incineration
and landfill site/environment. S S "

An inspection book shall be opened and made available to the Board's officers during their

You shall not Rent, Lend, Sell, Transfer or Close Down the facility or otherwise transport the
Bio Medical waste for any other purpose without obtaining prior written permission of the
MPC Board. o C _‘_,_‘_ﬁ - - S R T s S
Separate drainage system shall be provided'for collection of trade and sewage effluents.

‘Terminal manholes shall be provided-at the-end.of'the collection system with arrangement

- for measuring the flow. No efﬂuent‘-f&[} ,
- terminal manholes. No effluent sh

allibe-admitted in the pipes/sewers downstream of the

allinnditsswa
collection system. %‘Eﬁi? - _
Neither storm water nor discharge from other premises shall be allowed to mix with the
effluents from the factory. Thaz® Sa®Thaht e Sp i wm, U6
The industry should not cause any nuisance in surrounding area.

The industry shall take adequate measures for control of noise levels from its own sources

" within the premises so as to maintain ambient air quality standard in respect of noise to less

. " than 75 dB (A) during day time and 70 dB (A) during night time. Day time is reckoned in

24,

25,

" clean and safe environment in and around the facility premises.

between 6 a.m. and 10 p.m. and night time Is reckoned between 10 p.m. and 6 a.m.
You shall ensure that fugitive emissions from the activity are controlled so as to maintain

The applicant shall provide ports in the chimney/(s) and facilities such as ladder, platform

" etc. for monitoring the alr emissions and the same shall be open for inspection to/and for

" use of the Board's Staff. The chimney(s) vents attached to various sources of emission shall
" be designated by numbers such as 5-1, 5-2, etc. and these shall be painted/ displayed to
 facilitate identification. TR T e T e

26,

The Board reserves its rights to review plans, specifications or other data relating to plant

- ‘setup for the treatment of waterworks for the purification thereof & the system for the

| :,. disposal of sewage or trade effluent or in connection with the grant of any consent
. "~ conditions. The Applicant shall obtain prior consent of the Board to take steps to establish
~ the unit or establish any treatment and disposal system or an extension or addition thereto

loknete Marutrao Ghule patil Dnyaneshwar Sahakarl sakhar karkhana Ltd { Distllery Divison)/CR/UAN
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- operation of domestic and industrial effluent treatment plants and air pollution control

system. A register showing consumption of chemicals used for treatment shall be
maintained. 2 e LA S St ST T

No.MPCB-CONSENT-0000212880/Indus-1d.8804 (08-11-2024 02:01:34 pm) /QMS.PO6_F02/00

Nay other than in designed and provided, §

Page 9 of 10

776



: 28,
29.

0.

3L
. monthly/quarterly. You shall conduct Dioxin Furan monitoring by third party NABL
* Accredited agency once in every year and submit report to Sub Regional Officer. g

32.

33,

34,

35.

36. You shall create the Environmental

37

The applicant shall bring minimum 33% of the available open land under green coverage/
plantation. The applicant shall submit a yearly statement by 30th September every year on

“+ available open plot area, number of trees surviving as on 31st March of the year and .

number of trees planted by September end.
The Board reserves its rights to review plans, specifications or other data relating to plant

~+ setup for the treatment of waterworks for the purification thereof & the system for the
 disposal of sewage or trade effluent or In_connection .with the .grant of any consent -

conditions.

The firm shall submit to this office, the 30th day of September every year, the Environment
Statement Report for the financial year ending 31st March in the prescribed FORM-V as per

“the provisions of Rule 14 of the Environment (Protection) (second Amendment) Rules, 1992.

You should monitor effluent quality, stack emissions and ambient air quality

The Board reserves its rights to vary all or any of the condition in the consent, if due to any
technological improvement or otherwise such variation (including the change of any control
equipment, other in whole or In part is necessary). R T
The applicant shall provide facility for collection of environmental samples and samples of
trade and sewage effluents, air emissions and hazardous waste to the Board staff at the
terminal or designated points and shall pay to the Board for the services rendered In this
behalf, ‘ B AT ._l-. )

You shall obtain necessary prior permission for providing additional control equipment with
necessary specifications and operation thereof or alteration or shall ensure replacement of
poliution control system or its parts after expiry of its expected life as defined by

" manufacturer so as to ensure the compliance of standards and safety of the operation

thereof.

You shall strictly comply with the Water (R&CP) Act, 1974, Air (P&CP) Act, 1981 and
Environmental Protection Act, 1986-and-Industry specific standard under EP Rules 1986
which are available on MPCB websitex(wWww.mpcb;gov.in). ' B

3 )P
Chemist for looking after day-to-day a‘%ﬁv,g Lies're ated to compliance of CCA.

You should comply with the Hazardous and Other Wastes (M & TM) Rules, 2016 , Bio Medical

. Waste Management Rules,2016 and submit the Annual Returns as per Rule 6(5) & 20(2) of

Hazardous and Other Wastes (M & TM) Rules, 2016 for the preceding year in Form-IV by
30th June of every year ‘

// This certificate is digitally & electronically signed.
Pl

ppointing an Environmental Engineer and -
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Annetxure R~H

MAHARASHTRA POLLUTION CONTROL BOARD

Tel: 24010706/24010437 Kalpataru Point, 2nd, 3rd
Fax: 24023516 AT and 4th floor, Opp. Cine
Website: http://mpcb.gov.in e Planet Cinema, Near Sion
Email: cac-cell@mpch.gov.in ﬁ" Circle, Sion (E),
N Mumbai-400022
RED/L.S.I (R60) Date: 22/07/2024

No:- Formatl.0/CAC/UAN No.MPCB-
CONSENT-0000207366/C0/2407002008

To, , \l' ‘ o)., [®
M/s. Loknete Marutrao Ghule Patil Dnyaneshwar \.J lll:E “';
Sahakari Sakhar Karkhana Ltd. (Distillery Divison), K} A %j
Gut no. 182,184, Bhende Bk., Post- Bhende SK., Tal. - HELEN | oo
Newasa, Dist. - Ahmednagar,(Maharashtra). Your Service is Our Duty

Sub: Consent to 1st Operate for Expansion of 55 KLPD molasses base
distillery unit, under RED category.

Ref: 1. Earlier Consent to Establish Format1.0/CAC/UAN No. MPCB-
CONSENT-0000147638/CE/2211000698, dt: 10.11.2022 for expansion 55
KLPD molasses base distillery.

2. Environmental Clearance vide EC Identification No.- EC23B022MH191909
File No.-SIA/MH/IND2/424549/2023 Date of Issue EC-15/12/2023.

3. Minutes of CAC meeting held on 27.06.2024.

Your application No.MPCB-CONSENT-0000207366 Dated 24.04.2024

For: Consent to Operate under Section'26 of the Water: (Prevention & Control of Pollution)
Act, 1974 & under Section 21 of the Air'(Prevention & Control of Pollution) Act, 1981 and
Authorization under Rule 6 of the Hazardous & Other Wastes (Management &
Transboundary Movement) Rules 2016 is considered and the consent is hereby granted
subject to the following terms and conditions and as detailed in the schedule I, Il, Il & IV
annexed to this order:

1. The consent to operate is granted for a period up to 31/08/2025

2. The capital investment of the project is Rs.131.68 Crs. (As per C.A Certificate
submitted by industry Existing-Rs. 43.5841 Crs + Expansion/Increase inC.l, -
Rs. 131.68 Crs)

3. Consent is valid for the manufacture of:
Sr

Maximum

No Product Quantity UOM

Products
1 |Rectified Spirit(RS) / ' 55 KL/D
2 |Ethanol/ 55 KL/D
3 |Extra Neutral Alcohol (ENA) / 55 KL/D
4 |Fusel Oil 5 KL/M

}/ Note: Distillery Unit Capacity shall not exceed 55 KLPD.
Loknete Marutrao ghule patil Dnyaneshwar Sahakari karkhana Ltd ( Distillery Divison)/CO/UAN No,MPCB- Page 1 of 11
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10.

11.

12.

13.

14.

15.

Conditions under Water (P&CP), 1974 Act for discharge of effluent:
Sr

Permitted (in
CMD)

Description Standards to Disposal Path

No

MEE followed by

1. |Trade effluent 690 As per Schedule-l|, . . h
Incineration Boiler.

2. |Domestic effluent 4 As per Schedule-1|{0n land for gardening

Conditions under Air (P& CP) Act, 1981 for air emissions:

Sr Stack Description of stack/  Number of Standards to be

No. No. source Stack achieved
1 1 Boiler (32 TPH x 1nos.) 1 As per Schedule -ll

-Non-Hazardous Wastes:

Sr
No

1 |Yeast sludge 1 MT/Day|Composting Use as Manure

Type of Waste Quantity UoM Treatment Disposal

Conc. . . . ]
2 Spentwash 160 |MT/Day|Used as fuel in Boiler |Used as fuel in Boiler

Sale to authorized Sale to authorized
Brick Manufacturer [Brick Manufacturer

4 |CPU Sludge 1.75 |MT/Day|Composting Use as Manure

Sale to authorized Sale to authorized
Brick Manufacturer |Brick Manufacturer

3 |Bagasse Ash 3.4 MT/Day

5 |Potash Rich Ash 30 MT/Day

Conditions under Hazardous,&iibther Wastes (M & T M) Rules 2016 for
Collection, Segregation, Storage, Transportation, Treatment and Disposal of
hazardous waste: ok 5 W

Sr No Category No./ Type Quantity UoM  Treatment  Disposal
1 |5.1 Used or spent oil 0.3 MT/M|As per CHWTSDF|CHWTSDF

The Board reserves the right to review, amend, suspend, revoke this consent and the
same shall be binding on the industry.

This consent should not be construed as exemption from obtaining necessary NOC/
permission from any other Government authorities.

This consent is issued pursuant to the decision of the Consent Appraisal Committee
Meeting held on 27.06.2024. '

Industry shall install online continuous monitoring system as per CPCB guidelines &
data to be transmitted directly from Data Logger to Board server .

The applicant shall make an application for renewal of consent 60 days prior to date of
expiry of the consent.

This consent shall be considered cancelled if industry violates the various
environmental laws, rules and regulations.

Industry shall comply with the EIA notification, dtd. 14.09.2006 and Amendments
thereto and consent shall treat as cancelled if industry violates the same.

Industry shall stop production activity voluntarily in case of failure of operation and
maintenance of the ETP / pollution control systems as preventive measures.
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16. Industry shall comply with the Environmental Clearance issued vide no. EC
Identification No.- EC23B022MH191909 File No.-SIA/MH/IND2/424549/2023 Date of
Issue EC-15/12/2023.

17. Industry shall extend all existing BGs towards O&M of pollution control systems and
towards compliance of the Consent conditions.

18. Industry shall submit Bank Guarantee of Rs. 25 Lacs towards compliance of consent
conditions, operation & maintenance of pollution control systems and to achieve
consented prescribed standards.

19. The industry shall create an Environment Cell by appointing an Environmental
Engineer / Expert for looking after day-to-day activities related to Environment /
Pollution control.

This consent is issued on the basis of information/documents submitted by the
Applicant/Project Proponent, if it has been observed that the information submitted by the
Applicant/Project Proponent is false, misleading or fraudulent, the Board reserves its right
to revoke the consent & further legal action will be initiated against the Applicant/Project
Proponent.

r
Oeled0c5| s; . i '
S3dodTha Signed by: Dr.Avinash Dhikne

£5e1d551 Member Secretary 3
235d348a For and on behalf of, 7
{f%g—g%ig Mahar%llﬁu_é'\a .Po].l 9611 Control Board
2fF3003c| ms@mpchgavid

b5e76£02 2024-07-22‘\[@ 20 IST

/4

Received Consent fee of -

Sr.No Amount(Rs.) Transaction/DR.No.  Date Transaction Type
1 263359.00 |TXN2404004711 26/04/2024 |Online Payment

Copy to:
1. Regional Officer, MPCB, Nashik and Sub-Regional Officer, MPCB, Ahmednagar
They are directed to ensure the compliance of the consent conditions.

2. Chief Accounts Officer, MPCB,Sion, Mumbai
3. CAC-CC desk - for record & website updation.
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SCHEDULE-I
Terms & conditions for compliance of Water Pollution Control:
1.Conditions for Trade effluent:
Al

. You shall provide Multiple Effective Evaporator (MEE) followed by Incineration Boiler
for treatment of trade effluent (spent wash).

Il. MEE followed by Incineration Boiler and Condensate from MEE will be treated in CPU.
B] Industry shall provide CPU for recycle/reuse of treated effluent.

C] Zero Liquid discharge shall be ensured, and no \;vastewater/treated water shall be
discharged outside the premises.

D1 i. The applicant shall operate ETP to treat the effluent so as to achieve the following
standards as prescribed by the board/under EP Act, 1986 and rules made
thereunder from time to time whichever is stringent.

Sr.No. Parameter Standards prescribed by the Board
Limiting concentration in mg/l except pH
1. pH. 6.5-8.5.
2. Colour . 150 p.c.u..
Bl Oil and Grease. 10.
4, BOD 27°C 3 days. 100 (disposal for on-land irrigation).
5, Sulphate. _ 1000.
6. SS. 100.
7. COD. 250.
8. Chloride. 600.
9, |[Total dissolved solids. 2100.

ii. In no any case industrial effluent shall find its way outside the factory premises
directly/indirectly except for disposal on-land for gardening/irrigation as per
bilateral agreement with farmers.

iii. Industry shall take an approval to adopt any alternative technology equivalent to
concentration and incineration such as spray dryer with boiler, rotary dryer with
aux fuel & boiler gasification, etc. for achieving ZLD.

E] Industry shall operate Online Continuous Emission Monitoring System (OCEMS) and
shall transmit Online Continuous Emission Monitoring System (OCEMS) data to
Board's server directly through the data logger without any intermediate server

2.Conditions for Sewage/ Domestic effluent:

i. 1 You shall provide sewage treatment plant for the treatment of sewage generation
due to expansion and provide including disinfection facility.

2. Industry shall send sewage / overflow of septic tank and soak pit into the aeration
tank of ETP for further treatment & disposal.
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ii. The industry shall operate sewage treatment system to treat the sewage/ domestic
effluent so as to achieve the standards as prescribed by the board/under EP Act,
1986 and rules made thereunder from time to time whichever is stringent.

Sr.No|Parameter Concentration not to exceed(in mg/l except for pH
pH 6.5-9.0
BOD 30
TSS 100

iii. Treated sewage shall be used on land for gardening/ irrigation by achieving above
prescribed standards.

5. The Applicant shall comply with the provisions of the Water (Prevention & Control of
Pollution) Act, 1974 and as amended, by installing water meters and other provisions
as contained in the said act:

Water consumption quantity

Sr. No. Purpose for water consumed (CMD)
Industrial Cooling, spraying in mine pits
L or boiler feed L470:00
25 Domestic purpose : 5.00
3 Processing whereby water gets polluted 790.00
' & pollutants are easily biodegradable '
Processing whereby water gets polluted
4, & pollutants are not easily 0.00
biodegradable and are toxic
5 Gardening 0

6. The Applicant shall provide Specific Water Pollution control system as per the
conditions of EP Act, 1986 and rule made there under from time to time/
Environmental Clearance.
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SCHEDULE-I
Terms & conditions for compliance of Air Poliution Control:

1. As per your application, you have provided the Air pollution control (APC) system and
erected following stack (s) to observe the following fuel pattern:

stack ,>tack APC  Height
Attached .
No. To System in Mtrs.

Quantity S

Type of Fuel & UoM

% SO,

Bagasse 7 TPH
Boilers (32 and Spentwash
TPH x 01 no.) 7 TPH at 60%

solid conc.

7000 Kg/Hr |0.20|672.00

2. Appropriate Air Pollution Control (APC) system shall be provided for all the dust
generating points including fugitive dust from all vulnerable sources, so as to comply
prescribed stack emission and fugitive emission standards.

3. The Applicant shall obtain necessary prior permission for providing additional control
equipment with necessary specifications and operation thereof or alteration or
replacement/alteration well before its life come to an end or erection of new pollution
control equipment.

4, The Board reserves its rights to vary all or any of the condition in the consent, if due to
any technological improvement or otherwise such variation (including the change of
any control equipment, other in whole or in part is necessary).

5. The applicant shall operate and maintain above mentioned air pollution control
system, so as to achieve the level of pollutants to the following standards:

Particulate matter [Not to exceed |150 mg/Nm3

6. Storage of raw materials, coal etc. shall be either stored in silos or in covered areas to
prevent dust pollution and other fugitive emissions.

7. The industry shall submit monthly summary report of continuous stack emission and
air quality monitoring and results of manual stack monitoring and manual monitoring
of air quality /fugitive emissions to Regional Office MPCB.

8. The Board reserves its rights to vary all or any of the condition in the consent, if due to
any technological improvement or otherwise such variation (including the change of
any control equipment, other in whole or in part is necessary).

9. Industry shall provide Online Continuous Emission Monitoring System (OCEMS) i.e. flow
meter and night vision camera to ensure the Zero Liquid Discharge (ZLD) of spent
wash and OCEMS for Boiler stack for PM parameter.
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SCHEDULE-III
Details of Bank Guarantees:

Sr Consent
(C2E/ Amtof BG Submission Purpose of BG Compliance

Validity

o Cc20 Imposed Period Period Date

/C2R)

Towards Compliance
of consent conditions
and Operation &

Consent int f
1 to  |Rs.25Llacs| 15 days mfl'" g anCetD 31.08.2025 | 28.02.2026
Operate pollution contr'ol
system & to achieve
consented

prescribed standards

If the above Bank Guarantee is not submitted within stipulated period, then 12%
interest will be levied as a penalty as per circular dtd 29/02/2024 No.
BO/MPCB/AS(T)/Circular/B-240229FTS0122

BG Forfeiture History

Amount of - Amount of Reason of
Consent BG Submission Purpose BG BG

Srno. >
(C2E/C20/C2R) imposed qetiod CRBG Forfeiture Forfeiture

NA

BG Return details

Srno. Consent (C2E/C20/C2R) BG imposed Purpose of BG Amount of BG Returned
NA

Loknete Marutrao ghule patil Dnyaneshwar Sahakarl karkhana Lid ( Distillery Divison)/CO/UAN No,MPCB- Page 7 of 11

CONSENT-0000207366/Indus-1d.8804 (22-07-2024 11:24:59 am) /QMS.P0O6_F02/00

784



SCHEDULE-IV
General Conditions:

1. The Energy source for lighting purpose shall preferably be LED based

2. The PP shall harvest rainwater from roof tops of the buildings and storm water drains to
recharge the ground water and utilize the same for different industrial applications within
the plant

3. Conditions for D.G. Set

a) Noise from the D.G. Set should be controlled by providing an acoustic enciosure or by
treating the room acoustically.

b) Industry should provide acoustic enclosure for control of noise. The acoustic enclosure/
acoustic treatment of the room should be designed for minimum 25 dB (A} insertion loss
or for meeting the ambient noise standards, whichever is on higher side. A suitable
exhaust muffler with insertion loss of 25 dB (A) shall also be provided. The measurement
of insertion loss will be done at different points at 0.5 meters from acoustic
enclosure/room and then average.

¢) Industry should make efforts to bring down noise level due to DG set, outside industrial
premises, within ambient noise requirements by proper sitting and control measures.

d) Installation of DG Set must be strictly in compliance with recommendations of DG Set
manufacturer. .

e) A proper routine and preventive maintenance procedure for DG set should be set and
followed in consultation with the DG manufacturer which would help to prevent noise
levels of DG set from deteriorating with use.

f) D.G. Set shall be operated only in case of power failure.

g) The applicant should not cause any nuisance in the surrounding area due to operation of
D.G. Set.

h) The applicant shall comply with the notification of MoEFCC, India on Environment
(Protection) second Amendment Rules vide GSR 371(E) dated 17.05.2002 and its
amendments regarding noise Iimitffor’genergyor sets run with diesel.

4. The applicant shall maintain good housekeeﬁi:ngﬁ.

5. The non-hazardous solid waste arising in the factory premises, sweepings, etc. be disposed
of scientifically so as not to cause any nuisance / pollution. The applicant shall take
necessary permissions from civic authorities for disposal of solid waste.

6. The applicant shall not change or alter the quantity, quality, the rate of discharge,
temperature or the mode of the effluent/emissions or hazardous wastes or control
equipments provided for without previous written permission of the Board. The industry will
not carry out any activity, for which this consent has not been granted/without prior consent
of the Board.

7. The Board reserves the right to review, amend, suspend, revoke this consent and the same
shall be binding upon you.

8. The industry shall submit quarterly statement in respect of industries obligation towards
consent and pollution control compliance's duly supported with documentary evidences
(format can downloaded from MPCB official site).

9. The industry shall submit official e-mail address and any change will be duly informed to the
MPCB.

10. The industry shall achieve the National Ambient Air Quality standards prescribed vide
Government of India, Notification No. B-29016/20/90/PCI-L dated. 18.11.2009 as amended.

11. This consent should not be construed as exemption from obtaining necessary NOC/
ermission from any other Government authorities.

oknete Marutrao ghule patll Dnyaneshwar Sahakarl karkhana Ltd ( Distillery Divison)/CO/UAN No.MPCB-
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12.

13,

14,

15.

16.

17.

18.

19,

20.

21.

22,
23.

24.

The industry shall ensure replacement of pollution control system or its parts after
expiry of its expected life as defined by manufacturer so as to ensure the compliance
of standards and safety of the operation thereof.

You shall operate OCEMS installed for source emission round 'O' clock and transmit
data online to CPCB and MPCB server. You shall also monitor effluent quality, stack
emissions and ambient air quality monthly/quarterly. You shall conduct Dioxin Furan
monitoring by third party NABL Accredited agency once in year and submit report to
Sub Regional Officer.

You shall ensure collection, and segregation of BMW regularly to treat and dispose Off
within 48 hrs from generation.

Whenever due to any accident or other unforeseen act or even, such emissions occur
or is apprehended to occur in excess of standards laid down, such information shall be
forthwith Reported to Board, concerned Police Station, office of Directorate of Health
Services, Department of Explosives, Inspectorate df Factories and Local Body. In case
of failure of pollution control equipments, the production process connected to it shall
be stopped.

The applicant shall provide an alternate electric power source sufficient to operate all
pollution control facilities installed to maintain compliance with the terms and
conditions of the consent. In the absence, the applicant shall stop, reduce or otherwise,
control production to abide by terms and conditions of this consent.

The industry shall recycle/reprocess/reuse/recover Hazardous Waste as per the
provision contain in the Hazardous and Other Wastes (M & TM) Rules 2016, which can
be recycled /processed /reused /recovered and only waste which has to be incinerated
shall go to incineration and waste which can be used for land filling and cannot be
recycled/reprocessed etc. should go for that purpose, in order to reduce load on
incineration and landfill site/environment.

An inspection book shall be opened and made available to the Board's officers during
their visit to the applicant. vk S S ad

You shall not Rent, Lend, Sell, Transfer or Close Down the facility or otherwise
transport the Bio Medical waste for any other purpose without obtaining prior written
permission of the MPC Board.

Separate drainage system shall be provided for collection of trade and sewage
effluents. Terminal manholes shall be provided at the end of the collection system with
arrangement for measuring the flow. No effluent shall be admitted in the pipes/sewers
downstream of the terminal manholes. No effluent shall find its way other than in
designed and provided collection system.

Neither storm water nor discharge from other premises shall be allowed to mix with
the effluents from the factory.
The industry should not cause any nuisance in surrounding area.

The industry shall take adequate measures for control of noise levels from its own
sources within the premises so as to maintain ambient air quality standard in respect
of noise to less than 75 dB (A) during day time and 70 dB (A) during night time. Day
time is reckoned in between 6 a.m. and 10 p.m. and night time is reckoned between
10 p.m. and 6 a.m. ,

You shall ensure that fugitive emissions from the activity are controlled so as to
maintain clean and safe environment in and around the facility premises.

Loknete Marutrao ghule patil Dnyaneshwar Sahakan Karkhana Ltd { Distillery DIvison)/CO/UAN No.MPCE-
CONSENT-0000207366/Indus-1d.8804 (22-07-2024 11:24:59 am) /QMS.PO6_F02/00

Page 9 of 11

786



25.

26.

27.

28.

29.

30.

31.

32

33.

34.

35.

36.

The applicant shall provide ports in the chimney/(s) and facilities such as ladder,
platform etc. for monitoring the air emissions and the same shall be open for
inspection to/and for use of the Board’s Staff. The chimney(s) vents attached to various
sources of emission shall be designated by numbers such as S-1, S-2, etc. and these
shall be painted/ displayed to facilitate identification.

The Board reserves its rights to review plans, specifications or other data relating to
plant setup for the treatment of waterworks for the purification thereof & the system
for the disposal of sewage or trade effluent or in connection with the grant of any
consent conditions. The Applicant shall obtain prior consent of the Board to take steps
to establish the unit or establish any treatment and disposal system or an extension or
addition thereto

The applicant shall install a separate meter showing the consumption of energy for
operation of domestic and industrial effluent treatment plants and air pollution control
system. A register showing consumption of chemicals used for treatment shall be
maintained.

The applicant shall bring minimum 33% of the available open land under green
coverage/ plantation. The applicant shall submit a yearly statement by 30th
September every year on available open plot area, number of trees surviving as on
31st March of the year and number of trees planted by September end.

The Board reserves its rights to review plans, specifications or other data relating to
plant setup for the treatment of waterworks for the purification thereof & the system
for the disposal of sewage or trade effluent or in connection with the grant of any
consent conditions.

The firm shall submit to this office, the 30th day of September every year, the
Environment Statement Report for the financial year ending 31st March in the
prescribed FORM-V as per the provisions of Rulé 14 of the Environment (Protection)
(second Amendment) Rules, 1992.

You should monitor effluent quality, 'stack emissions and ambient air quality
monthly/quarterly. You shall conduct Dioxin Furan monitoring by third party NABL
Accredited agency once in every year and submit report to Sub Regional Officer.

The Board reserves its rights to vary all or any of the condition in the consent, if due to
any technological improvement or otherwise such variation (including the change of
any control equipment, other in whole or in part is necessary).

The applicant shall provide facility for collection of environmental samples and
samples of trade and sewage effluents, air emissions and hazardous waste to the
Board staff at the terminal or designated points and shall pay to the Board for the
services rendered in this behalf.

You shall obtain necessary prior permission for providing additional control equipment
with necessary specifications and operation thefeof or alteration or shall ensure
replacement of pollution control system or its parts after expiry of its expected life as
defined by manufacturer so as to ensure the compliance of standards and safety of the
operation thereof.

You shall strictly comply with the Water (P&CP) Act, 1974, Air (P&CP) Act, 1981 and
Environmental Protection Act, 1986 and industry specific standard under EP Rules
1986 which are available on MPCB website (www.mpcb.gov.in).

You shall create the Environmental Cell by appointing an Environmental Engineer and
Chemist for looking after day-to-day activities related to compliance of CCA.
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37. You should comply with the Hazardous and Other Wastes (M & TM) Rules, 2016 , Bio
Medical Waste Management Rules,2016 and submit the Annual Returns as per Rule
6(5) & 20(2) of Hazardous and Other Wastes (M & TM) Rules, 2016 for the preceding
year in Form-IV by 30th June of every year

This certificate is digitally & electronically signed.
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Annecware R-9

Ankush Ranganath Kale

District Vice President

Bharatiya Janata Yuva Morcha, Ahmednagar

Post: Wakdi, Taluka: Nevasa, District: Ahmednagar

Mobile No: 7588027070

Bharatiya Janata Yuva Morcha 9423462562

Ref. No. JAWAK No. /20 Date: 25/07/2016
Hon’ble Sugar Commissioner
Maharashtra State - Pune

Subject: Regarding the injustice being done to farmers and workers by Lokneta
Marutrao Ghule-Patil Dnyaneshwar Cooperative Sugar Factory, on 24.05.2022.

| had given a warning of self-immolation in front of the Sugar Commissioner’s office.
Although all of my concerns have been addressed, there is still one issue remaining.

However, | am fully satisfied now. Therefore, the warning of self-immolation which |

had given, is now being withdrawn.

| do not have any remaining complaints.

Kindly take note.

//
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Annexure R -9

Ankush Ranganath Kale

District Vice President

Bharatiya Janata Yuva Morcha, Ahmednagar

Post: Wakdi, Taluka: Nevasa, District: Ahmednagar

Mobile No: 7588027070

Bharatiya Janata Yuva Morcha 9423462562

Ref. No. JAWAK No. /20 Date:@g Ja | 2018

Hon’ble Executive Director
Shri. Dnyaneshwar Cooperative Sugar Factory Limited
Dnyaneshwar Nagar, Bhenda, Taluka - Nevasa

Subject: Hunger strike regarding the injustice and wrongdoings being done to
farmers and workers by Shri. Dnyaneshwar Cooperative Sugar Factory.
Reference: Petition submitted by me to the Honorable Regional Assistant Director
(Sugar), Ahmednagar, on 14.03.2018.
Sir,

Regarding the hunger strike on the injustice and wrongdoings being done to
farmers and workers by Shri. Dnyaneshwar Cooperative Sugar Factory, | had
submitted a petition to the Hon’ble Regional Assistant Director (Sugar), Ahmednagar.
In that petition, | raised issues from points 1 to 10, and informed about starting an
indefinite hunger strike on 09.04.2018 at the office of the Hon'ble Regional Assistant
Director, Ahmednagar. In response to these complaints, your factory management has
provided satisfactory clarifications with all the necessary documents, which have
resolved my doubts.

Therefore, the petition | submitted to the Hon’ble Regional Assistant Director
(Sugar), Ahmednagar, was based on some misunderstandings. Hence, | am
withdrawing all the complaints mentioned in that petition.

| am also withdrawing the petition regarding the hunger strike unconditionally.
Regarding the Shri. Dnyaneshwar Cooperative Sugar Factory's co-generation power
plant and pollution issues in the surrounding areas, | no longer have any complaints

regarding points 1 to 10, and | am withdrawing my decision to go on hunger strike.
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On 24.05.2022, | had given a warning of self-immolation in front of the Sugar
Commissioner’s office. All of my concerns have been addressed, and | have no
remaining issues. | am fully satisfied. Hence, the warning of self-immolation, which |
had given, is now being withdrawn.

| do not have any remaining complaints.

Kindly take note.
XXX
Ankush Raghunath Kale
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Ankush Ranganath Kale

District Vice President

Bharatiya Janata Yuva Morcha, Ahmednagar

Post: Wakdi, Taluka: Nevasa, District: Ahmednagar
Mobile No: 7588027070

Bharatiya Janata Yuva Morcha 9423462562
Ref. No. JAWAK No. /20 Date: 25/07/2016
To,

Maharashtra Pollution Control Board,
Sub-Regional Office,

Savitribai Phule Commercial Complex,
First Floor, Hall No. 2 & 3, near TV Center,

Sawedi, Ahmednagar.

Subject: Withdrawal of Objection Regarding the Proposed Expansion of Shri.
Dnyaneshwar Co-operative Sugar Factory — 2000 Metric Ton (5,000 to 7,000
Metric Ton) and 19.5 MW Power Generation Project (12 MW to 31.5 MW).

Applicant: Ankush Ranganath Kale, Resident at- Wakdi, Taluka: Nevasa, District:

Ahmednagar.
Respected Sir,

| respectfully submitted that, | am submitting this application regarding the
matter of the Shri. Dnyaneshwar Co-operative Sugar Factory’s proposed expansion,
which includes a 2000 Metric Ton (5,000 to 7,000 Metric Ton) sugar production
capacity and a 19.5 MW (12 MW to 31.5 MW) power generation project. Based on a
letter dated 23/06/2016, | had initially filed a complaint and raised an objection for the
public hearing on 23/06/2016 due to a misunderstanding.
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Subsequently, on 02/07/2016, | had a detailed discussion with the Chairman, Vice
Chairman, office bearers, Executive Director, and technical officers of the factory.
During the discussion, they provided relevant, scientific, and detailed clarifications
regarding all the points raised in my complaint dated 23/06/2016. This has fully
addressed my concerns. As a result, | am voluntarily withdrawing the complaint | had
filed on 23/06/2016.

In reality, Shri. Dnyaneshwar Co-operative Sugar Factory and its allied power
generation project have greatly benefited us and the surrounding area. Additionally,
the proposed expansion of the factory (2000 Metric Ton, 5,000 to 7,000 Metric Ton)
and the 19.5 MW power generation project (12 MW to 31.5 MW) will benefit local
farmers, villagers, and educated unemployed youth in the region by providing business
opportunities. Therefore, | have no objection to the establishment of this project. |
kindly request that you acknowledge the withdrawal of all complaints made in my
application dated 23/06/2016.

Sincerely,

XXX

Ankush Ranganath Kale
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Date: 09/04/2018
To,

The Hon’ble Executive Director,

Shri. Dnyaneshwar S.S.K. Limited, Dnyaneshwar Nagar,
Po. -Bhende Sugar Factory, Taluka- Nevasa,
District-Ahmednagar.

Subject: Regarding the hunger strike in protest against the injustice and
mismanagement being faced by the farmers and workers at Shri.
Dnyaneshwar Co-operative Sugar Factory.

Reference: The petition submitted by me to the Hon’ble Regional Assistant Director
(Sugar), Ahmednagar, on 14/03/2018.
Sir,

| had submitted a petition to the Hon’ble Regional Assistant Director (Sugar),
Ahmednagar, on the subject of the injustice and mismanagement being faced by the
farmers and workers at Shri. Dnyaneshwar Co-operative Sugar Factory, with
reference to the above-mentioned letter. In that petition, | raised points 1 to 10 and
had informed that | would begin an indefinite hunger strike in front of the office of the
Hon'ble Regional Assistant Director (Sugar), Ahmednagar, on 09/04/2018. In
response to the complaint, your factory management has provided me with
satisfactory clarifications, along with all necessary documents, addressing each point

raised, which has resolved all my doubts.

Therefore, the petition submitted to the Hon’ble Regional Assistant Director

(Sugar), Ahmednagar, was based on incomplete information and misunderstandings.

As a result, | am withdrawing all the complaints mentioned in the petition, and | am

voluntarily and unconditionally retracting my decision regarding the hunger strike.

Regarding the pollution in the surrounding areas of Shri. Dnyaneshwar Co-operative

Sugar Factory and the related issues raised in points 1 to 10 of the petition, | no longer
‘/lave any complaints, and | am withdrawing my decision to go on a hunger strike.
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Thank you for your understanding.

For your kind information, respectfully submitted:

Hon'ble Regional Assistant Director (Sugar),
Trilok Chambers, 2nd Floor,
Laltaki Road, Near Martyrs' Memorial.

Yours faithfully,
XXX
Ankush Raghunath Kale
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HERTE VST AEHR! GRAY SR HE
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Annexure R-13

Maharashtra State Co-operative Sugar Factories Federation
(Registered Under Sec. 10 of Bombay Co-operative Societies Act, 1925)

'SAKHAR BHAVAN' 11TH Floor, 230, Block No. 3, Backbay Reclamation,
Nariman Point, Mumbai 400 021.

Telephone: 2204 2676/2901/4068 6900/4068 6969, Fax: 022-2204 2578/4068 6998

Website: www.mahasugarfed.org, Email: mahasugarfed@agmail.com

Ref: No. Economic / Minister Committee/627/2018-19 Date: 03/12/2018

To,

The Executive Director,
All Member Factories.

Subject: Summary of the meeting of the Hon. Minister's Committee held on
25/09/2018 under the chairmanship of Hon. Chief Minister regarding the
review of the sugar crushing season of 2017-18 and determining the policy
for the sugar crushing season of 2018-19.

Reference: Letter No. SAA/Kaksh-7/Economic-1/MNSBAI-18-19/IT1./2018 dated
29/11/2018.

Dear Sir/Madam,

We are sending herewith a copy of the minutes of the meeting held on
25/09/2018 under the chairmanship of Hon. Chief Minister at his committee room,
Mantralaya, Mumbai, regarding the review of the sugar crushing season of 2017-18
and determining the policy for the sugar crushing season of 2018-19 for your kind
reference and observation.

Regards,
Yours faithfully,
XXX

Aarti Mane
Secretary

(Review of the 2017-18 Sugar Crushing Season and Policy Determination for the
2018-19 Crushing Season" — Minutes of the Meeting of the Hon. Minister's Committee
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held under the Chairmanship of Hon. Chief Minister on 25th September 2018 at the
Committee Room, Secretariat, Mumbai).

Reference Number: Sasaka 2018/Pr. Kr. 149/25 S
Cooperation, Marketing and Textile Department,
Madam Kama Road, Hutatma Rajguru Chowk,
Secretariat, Mumbai-32,

Dated 20.11.2018

For information and necessary action, kindly forward:

XXX
(Pramod Walaj)
Under Secretary, Government of Maharashtra,
Cooperation, Marketing and Textile Department
To,
Hon. Chief Minister's Principal Secretary, Secretariat, Mumbai
Hon. Minister (Finance) Private Secretary, Secretariat, Mumbai
Hon. Minister (Cooperation) Private Secretary, Secretariat, Mumbai
Hon. Minister (Agriculture) Private Secretary, Secretariat, Mumbai
Hon. Minister (Water Resources and Irrigation Development) Private Secretary,
Secretariat, Mumbai
Hon. Minister (Industry) Private Secretary, Secretariat, Mumbai
Hon. Minister of State (Cooperation) Private Secretary, Secretariat, Mumbai
Hon. Minister of State (Finance) Private Secretary, Secretariat, Mumbai
Hon. Additional Chief Secretary (Finance) Personal Assistant, Secretariat, Mumbai
Hon. Principal Secretary (Cooperation) Personal Assistant, Secretariat, Mumbai
Hon. Principal Secretary (State Excise), Home Department Personal Assistant,
Secretariat, Mumbai ‘
Hon. Principal Secretary, Environment Department Personal Assistant, Secretariat,
Mumbai
Hon. Principal Secretary (Energy), Industry, Energy and Labour Department Personal
Assistant, Secretariat, Mumbai
Principal Secretary (Water Resources) Personal Assistant, Secretariat, Mumbai
Hon. Secretary (Agriculture) Personal Assistant, Secretariat, Mumbai
Hon. Secretary (Legal Affairs) Personal Assistant, Secretariat, Mumbai
Chairman/Vice Chairman, Maharashtra State Cooperative Sugar Factory Federation
Ltd., Sugar Bhavan, Nariman Point, Mumbai
Managing Director, Vasantdada Sugar Institute, Manjari, Pune
Chairman, Maharashtra Pollution Control Board, Mumbai
Chairman, West Indian Sugar Mills Association, Sugar Complex, Shivajinagar, Pune-
05
Managing Director, Maharashtra State Cooperative Sugar Factory Federation Ltd.,
Sugar Bhavan, Nariman Point, Mumbai
2) It is requested that the concerned individuals in the Sugar Federation be provided
a copy of the minutes at their level.
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Executive Director, Maharashtra State Cooperative Bank Limited, Mumbai

Sugar Commissioner (Inviter, Minister's Committee), Sugar Commissionerate, Sugar
Complex, Shivajinagar, Pune

3) As per the decisions made in the meeting, the concerned parties should be notified.

For information and necessary action:

Administrative Officer (Ka.3 S/25 S), Cooperation, Marketing and Textile Department,
Secretariat, Mumbai.
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Ministerial Committee Meeting

The minutes of the meeting of the Hon’ble Ministerial Committee held on
25/09/2018 under the chairmanship of the Hon’ble Chief Minister to review the

sugarcane crushing season of the year 2017-18 and to decide the policy for the

2018-19 crushing season,

Subject | Issue Hon. Minister | The Date of
Committee’s Mechanism/Offici | Completion of
Decision als Implementing | Implementatio
the Decision n
1 Read and | The report was | Sugar The action is not
confirm distributed to all | Commissioner pending
the report | members,
of the Hon. | confirmed, and the
Minister actions taken as per
Committee | the report were
for the | recorded
year 2017-
18
2 Start the | After discussing the
crushing issues raised in the
season for | meeting regarding
the vyear | the start date of the
2018-19 crushing season for
the year 2018-19,
the following
decisions were
made:
1. The crushing | 1)Sugar 1)15 days
season should | Commissioner
begin from 20th
October 2018.
2)The crushing
2. A crushing | 2)Sugar season 2018-19
license should be | Commissioner
issued until the
entire sugarcane is
crushed 3)The crushing
3)Sugar season 2018-19
3. he crushing | Commissioner
license should be
issued through an
online process
3. Planning Instructions  have | Sugar 1 Month
for the | been given to | Commissioner
availability | review the matter
ra of through the Sugar
sugarcane | Commissioner and
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and
crushing

make the necessary
plans

Regarding
the
deductions
and
deposits in
the
sugarcane
bill

After the full
payment of the FRP
(Fair and
Remunerative
Price) amount to the
farmers, approval
has been given for
deductions as
follows:

a) Hon. Chief
Minister
Assistance
Fund — Rs.
4/- per metric
ton.

b) Vasantdada
Sugar
Institute
Fund — Rs.
1/- per
quintal of
sugar
production.

c) Maharashtra
State
Cooperative
Sugar
Factory
Association
Contribution
i) Rs. 1/-

per
quinta
| for
factori
es
involv
ed in
produ
ction
ii) Rs.
0.70
per
quinta
| for
factori
es on

a) Sugar
Commission
er

1)The crushing
season 2018-19

2)The crushing
season 2018-19

3)The crushing
season 2018-19

4)The crushing
season 2018-19

5)The crushing
season 2018-19

6)The crushing
season 2018-19
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a
lease/
partne
rship
basis

iii) Rs.
15,00
0/- for
factori
es
with
very
low or
no
produ
ction

Subject to the
government
decision, the part
development fund
deduction wili be the
lesser of 3% of the
sugarcane price or
Rs. 50/-.

Rs. 0.50 per ton for
the maintenance
and repairs of the
sugar complex.

A deduction of Rs.
1/- per metric ton for
the proposed late
Shri Gopinath
Munde Sugarcane
Cutting Workers
Welfare
Corporation.

The Sugar
Commissioner,
Pune, should review
and take action
regarding the above
deductions

Sugar
Commiissioner/
Vasantdada Sugar
Institute

Sugar
Commissioner
/Sugar Factories

Funds for
the

After paying the full
amount of FRP to
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reduction
at the
sugar mill
level in the
crushing
season
2018-19

the farmers, the
following deposits
were approved:

A)Acceptance  of

new deposits
instead of loans
from financial

institutions for the
new project

1)No deductions will
be made from the
FRP to be given to
the farmers

2)Repayment of old
deposits within the
stipulated time is
required

3)Deposit rules
need to be created

4)Pre-approval from
the General
Assembly

5)if the depositor
requests premature
withdrawal of the
deposit, repayment
will be binding

B)Granting an
extension for the
deposits previously
deducted from the
sugar bill for the
new project

1)The deposit
should have been
fully paid along with
interest within the
stipulated time.

2)The deposit
period should not
exceed the period

Sugar
Commissioner
/Sugar Factories

Sugar
Commissioner
/Sugar Factories

The  crushing
season 2018-19

The  crushing
season 2018-19
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mentioned in the
project report.

3)Approval from the
General Assembly
is required for the
extension.

4)Approval from the
Sugar
Commissioner’s
office is required for
the extension.

As per the above,

the Sugar
Commissioner,
Pune, should

examine and take
necessary  action
regarding the
deduction.

Regarding
the
collection
of
governme
nt dues.

A decision was
made to continue
the policy of
deductions at a rate
of Rs. 25 per unit for
the collection of
government equity,
loans, and
guarantee fees
through tagging for
the financial year
2018-19.

Sugar
Commissioner
/Sugar Factories

The  crushing
season 2018-19

Regarding
the
overdue
dues of
workers.

A deduction of Rs.
50 per quintal from
sugar sales will be
made to settle the
overdue dues of
workers.

Sugar
Commissioner
/Sugar Factories

The  crushing
season 2018-19

With the approval of the Hon’ble Chairman, the matters

of immediate importance

Regarding
the

recommen
dations of
the Sugar
Federation
and Visma

The issues
mentioned in the
memorandum

submitted by the
Sugar Federation
and Visma were
presented  before
the Hon'ble
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Ministerial
Committee, and a
detailed discussion

took place
regarding them.
(The memoranda

are attached).

9. Make Since the matter | Sugar The  crushing
amendme |falls under the | Commissioner and | season 2018-19
nts in the | jurisdiction of the | Member Secretary,
provisions | Sugar Control | Sugar Control
of 70:30, Board, further | Board.
75:25in action will be taken
the by the  Sugar
Revenue | Control Board.

Generatio
n
Departme
nt
Allocation
Formula
(RSF).

10. | Factories | Since the factory | Energy The  crushing
that generates its own | Department / | season 2018-19
generate | electricity and uses | Sugar Association /
their own | it only for its own | Visma
electricity | factory, the Energy
for  their | Department should
own use |take appropriate
have to | action regarding the
pay an | demand made by
electricity |Visma and the
charge of | Sugar Association
Rs. 1.20|to waive the
per unit. | electricity charge of
This Rs. 1.20 per unit
charge
should be
waived

11. | Regarding | A recommendation | Sugar The  crushing
fixing the | will be made to the | Commissioner / | season 2018-19
minimum | Ministry of Food, | Principal
price  of | Government of | Secretary, Co-
sugar at | India, New Delhi, operation
Rs. 35/- | regarding fixing the | Department

/ per minimum price of
kilogram sugar at Rs. 35/- per
instead of | kilogram instead of
Rs. 29/-
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per Rs. 29/- per
kilogram kilogram

12. | Allowing Visma has | Environment The  crushing
the factory | requested to allow a | Department, season 2018-19
to process | 25% deviation from | Maharashtra State
up to 25% | the crushing | Pollution  Control
more than | capacity while | Board
its granting the
crushing crushing license. If
capacity the factory meets all
while the criteria of the
granting Environment
the Department, no
crushing action will be taken
license against them

13. | Permissio | The State Excise | Secretary, State | 1 month
n should | Bepartment should | Excise Department
be granted | take appropriate
to  store | action in this matter
ethanol
from
BHeavy
Molasses
in tanks of
Rectified
Spirit /

Extra
Neutral
Alcohol
(ENA)

14. | Regarding | In this regard, after | Visma / Sugar | The  crushing
the sugar | submitting a copy of | Commissioner /| season 2018-19
export the court order on | Co-operation
subsidy for | giving subsidies to | Department
2014-15 private sugar
and soft | factories from
loan Visma, the matter
interest for | will be reviewed and
2015 to be [ a decision will be
given to [ made
private
sugar
factories

15. | Regarding | The Principal | Principal 1 month
the Secretary, State | Secretary, State
ethanol Excise Department, | Excise
production | should prepare the | Department.

. under the | state government's
policy ethanol policy (Ease
announce | of Doing Business)
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d by the
central
governme
nt, the
state
governme
nt is
tasked
with
preparing
the
ethanol

policy

at the respective
level and submit it to
the government for
approval
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